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Fire has affected two mosques and on other
four or five mosques—a large number of
stones were thrown.

Sir, I have already given the required
clarification on the question raised by Mr.
Mariswamy.
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MR. DEPUTY CHAIRMAN: The
House stands adjourned till 2-45  p.M. today.

The House then adjourned for
lunch at ten minutes past two of the
clock.

The House reassembled after lunch at forty-
eight minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

THE FINANCE BILL, 1974

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): Mr. Deputy Chairman, Sir, I
beg to move:

"That the Bill to give effect to the financial
proposals of the Central Government for the
financial year 1974-75, as passed by the Lok
Sabha, be taken into consideration."

Sir, in the last few weeks during which the
Budget has been before the House, I have had
the benefit of listening to Members both
supporting the proposals outlined in it as well
as those
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who have not agreed in all respects with what
has been contained in this Bill. This, Sir, is
inevitable in any democratic set-up. No
Budget, I venture to say, can please all
sections of the House. I am, however, gratified
at the general acceptance of the major
proposals in the Budget, be they in the realm
of direct taxation or in the sphere of indirect
levies. During the course of the general debate
on Budget proposals, I have had the
opportunity of explaining our basic objectives,
the direction in which we wish to travel in
pursuit of these objectives and the specific
steps that we wish to take to attain these goals.

Certain modifications to the proposals
contained in the Bill were formulated in the
light of the suggestions from various quarters
and these have been incorporated in the Bill as
passed by the Lok Sabha. I shall mainly
confine my observations to explaining the
changes thai have been made in the provisions
of the Bill during its consideration in the Lok
Sabha.

In view of the critical shortage of petroleum
products, the Bill as introduced made a
provision for the continuance of development
rebate for another year in respect of coal-fired
boilers and machinery or plant for converting
oil-fired boilers into coal-fired boilers. With a
view to providing further incentive for a
change-over from oil to coal as a source of
energy, this tax concession has been extended to
other coal-fired equipment, such as, furnaces,
kilns, ovens and the like. Further, having
regard to the-consideration that industry may
not be in a position to obtain delivery of new
coal-fired boilers or other coal-fired equipment
within the deadline of last June, 1975
originally proposed in the-Bill, the proposed
tax concession is being extended for a further
period of two> years. Accordingly,
development rebate will be available in respect
of coal-firedl equipment and machinery or
plant for converting oil-fired equipment into
coal-fired equipment installed before 1st June.
1977.

As hon. Members are aware, the Bill also
seeks to extend the operation of development
rebate by one year in
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respect of other categories of machinery or
plant if the taxpayer had either purchased the
machinery or plant before 1st December, 1973
or had entered into a contract for the purchase
of machinery or plant prior to that date. Under
the provisions of the Bill, this concession
would not have been available in cases where
the machinery or plant is manufactured by an
industrial undertaking owned by the taxpayer
himself. Since this would have resulted in
hardship in some cases, the provision in the
Bill has been amended to secure that
machinery or plant manufactured by a
taxpayer in his own undertaking will also
qualify for development rebate if satisfactory
evidence is produced to show that steps for the
manufacture of the machinery or plant had
been taken before 1st December, 1973.

Under the Income-tax Act, income derived
by Indian companies and resident non-
corporate taxpayers in consideration of
providing technical know-how and technical
services to foreign enterprises is entitled to
preferential tax treatment. As one of the main
objects of this tax concession is to augment
our foreign exchange resources, the Bill seeks
to make a retrospective amendment to the
relevant provisions in the Income-tax Act to
secure that the concession will be limited to
only that part of the income as is received in or
brought into India in accordance with the law
regulating payments and dealings in foreign
exchange. Host countries sometimes place
restrictions on remittance of funds by Indian
taxpayers to India. Remittance of the foreign
income to India may also get delayed due to
other valid reasons. In such cases, it will not be
possible for the taxpayer to remit the foreign
income to India before the completion of the
assessment for the relevant year by the
Income-tax Officer. As the denial of the tax
concession in such cases would have resulted
in hardship to the taxpayers, the relevant
provisions in the Bill have been amended to
enable rectification of the completed
assessment in such cases if the taxpayer proves
that the foreign income has subsequently been
brought into India. The Reserve Bank of India
sometimes permits the use of foreign Income
outside India. Income
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which is so used outside India can be regarded
as having been constructively-brought into
India. The relevant provisions in the Bill, have,
therefore, been amended to secure that moneys
utilised outside India with the permission of the
Reserve Bank shall be deemed to have been
brought into India for the purposes of the tax
concessions. Drafting amendments have also
been made to secure that these tax concessions
will be available only in cases where the
foreign income is received in foreign
currencies which go to augment our foreign
exchange resources.

Approved financial corporations engaged in
providing long-term finance for industrial or
agricultural development in India are entitled
to deduct, in the computation of their taxable
profits, an amount up to 10 per cent of their
income carried to a special reserve account. In
cases where the paid-up capital of the
corporation does not exceed Rs. 3 crores, the
deduction goes up to 25 per cent of the
income. In order to enable Financial
Corporations or Joint Financial Corporations
established under the State Financial
Corporations Act, 1951 to build up their
financial resources, at an accelerated pace, the
Bill seeks to increase the existing limits on the
deductible amount in the case of such Corpora-
tions from the existing levels to 40 per cent of
the income. The Bill has been amended to
extend the benefit of the proposed concession
to approved Financial Corporations which,
although not established under the State
Financial Corporations Act, are deemed to be
Financial Corporations under that Act.

On the Central Excise side, many of the
modifications made are intended to give relief
to the smaller manufacturers. As a part of this
approach, I have exempted from duty aerated
waters produced with the aid of power, where
the extent of power used by or on behalf of a
manufacturer in one or more factories does not
exceed 10 horse-power.

I have fixed a lower effective rate of 80
pa'se per kilogram on waxed papers and
boards and polyethylene-coated paper and
boards manufactured out of duty-paid base
paper. This will help
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the small manufacturers of such varieties of
papers and boards who obtain their supplies of
base paper and board from the market.

Similarly, I have extended an exemption
based on quantity cleared in a financial year,
so as to benefit the smaller manufacturers of
electrical stampings and laminations. As a
measure of relief to the professional
photographers who have been affected by the
simultaneous levy of excise duty on sensitised
papers and the increase in the prices
announced by two major manufacturers of
such papers, I have reduced the duty by 5 per
cent on all sensitised papers, including
diazotype papers and board.

I have reduced the duty on Liberia and
Excelsia varieties of coffee from Rs. 100 per
quintal to Rs. 75 per quintal.

Keeping in view the need for lowering the
costs of processing of de-oiled cakes which are
exported and earn valuable foreign exchange, I
have reduced the effective rate of duty on
hexane intended for use in the manufacture of
solvent extracted vegetable non-essential oils
to Rs. 1000 per kilolitre. The same
concessional rate has been made applicable to
hexane intended for extracting fat from silk-
work pupae.

These modifications have been given effect
to by issue of notifications, effective from 1st
May, 1974 and will involve a revenue loss of
the order of Rs. 120 lakhs in one full year.

The Budget of this year has a particular
significance in the sense that it also represents
our fiscal programme for the first year of the
Fifth Plan. The Budget has been framed
against the background of an extraordinary
combination of the events both internal and
international which have cast their shadow on
our economic performance. The Budget re-
presents our resolve to pursue with stead-
fastness the goals of stepping up of the rate of
growth of the economy, enrichment of life for
the underprivileged sections of our population,
and the attainment of self-reliance. It is
against this
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background of viewing the Budget is part of
our larger economic endeavours that I
commend to this House the Finance Bill for ill
his approval.

The question was proposed.
3P.M.

DR. K. MATHEW KURIAN (Kerala): Sir,
I rise to oppose the Finance Bill and also the
various other policies reflected in the Finance
Bill.

Sir, the Finance Bill, which incorporates the
taxation measures of the Budget for the year
1973-74, marks in my opinion a further
escalation in the policy of surrender to various
pressures exercised by big monopoly
capitalists and landlords—a policy which is in
tune with the class character of the
Government.

Sir, the Finance Bill, for instance, has not
touched the big corporate sector of the
industry. In fact, they have been given further
benefits and development rebate for purchase
of machinery has been extended by one year to
those who have entered into contracts before
Ist December, 1973. Sir, the high income
groups have been given a bonanza by reducing
the maximum rate of income-tax including
surcharge from 97.75 per cent to 77 per cent of
the taxable income in the highest slab. Sir,
what has the Finance Minister offered to the
ordinary people? In fact, instead of reducing
the tax burden on the poor people—a burden
which has been rising every year during the
last two decades—, the Finance Minister has
added insult to injury by further increasing the
tax burden on poor people. For instance, we
have heavy excise duties on a large number of
commodities. Some studies on the effects of
these excise duties on commodity prices have
shown that the increase in prices will be much
larger than what the Finance Minister and the
Finance Ministry expects it to be. In fact, infla-
tionary pressure on the economy will be
strengthened in a substantial manner. In fact,
Sir, the situation is very alarming because one
of the recent studies on the subject shows as
the title 'Galloping Price-line' which appeared
in a report in
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the National Herald of New Delhi, dated May
1, 1974, hardly few days back. It talks about
galloping price line and it has given details
about differences in prices of various essential
commodities.

Sir, the Finance Bill and the policies behind
the Finance Bill have led this country on the
verge of an alarming price situation which can
be termed only in the language of the National
Herald as the galloping price line. The Gov-
ernment is, in fact, sitting on a volcanoe. The
situation is not only alarming but we are on
the verge of a catastrophe.

Sir, the present inflationary tendencies will
undermine the very economy in such a serious
matter that it cannot be expressed in any other
form than what I have already done. Sir, let us
look at the type of taxes which they have im-
posed on the people. Punitive taxes in the form
of excise duties have been imposed on
household goods of various types.  Post
cards, inland  letters and postal covers will
cost more. Tax burden has been increased in
the case of goods such as paper, tobacco,
cigarettes, cotton cloth, glass and glassware,
aerated waters, and so on. Government
spokesmen claim that the duty on industrial
products will not have an impact  on prices.
This, 1 submit, Sir, is a myth because, in fact,
the excise duty hike on industrial products will
be shifted to the ordinary consumers by the
profit-hun-gary industrialists, particularly the
big business. Sir, according to one estimate,
the excise duties on iron and steel,
cement, paper, plywood, dyestuffs, etc, will
raise the wholesale prices, according to very
conservative estimates, at least by another ten
per cent. Therefore, Mr. Y. B. Chavan should

take the responsibility for further
aggravating the price level by his fiscal
measures. The Finance Minister today is a

hero of private enterprise.  Sir. he is the hero
because private enterprise  has  welcomed
his Budget and the Finance Bill with glee.
(Interruptions) Sir, whether he wants it or not,
very often most of the heroes of the world are
very reluctant heroes. So also Mr. Y. B.
Chavan is a very reluctant hero of big business.
Sir, let us look into the facts. The Budget was
welcomed by private industry with cheerful
glee
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—which according to financial experts is a
fairly adequate index of the mood of big
business. They reacted very accurately. Sir,
according to the Financial Express of Bombay
dated 2nd March, 1974 industrial equities
in the major stock exchanges of this country
surged forward; that is the word used; indus-
trial equities surged forward reflecting their
favourable response to the Budget proposals.
Sir, the Financial Express composite index
rose by 5.68 in one single day, possibly the
biggest single day increase in the last
several years, may be in the history of
independent India. Shri Chavan has
rewarded Big Business in a big way perhaps to
reciprocate the fabulous help which they gave
to the Congress Party so generously during the
last elections. How else could one explain the
extra enthusiasm with which the Big Business
and the Stock Exchanges which are the
mirrors of private industry behaved the way
they did? The Finance Bill symbolises another
big leap forward in the dangerous path of infla-
tionary financing and galloping prices as 1
have already indicated.  Sir, it will fui-ther
worsen the already grave price situation. The
price index which was 100 in 1948 increased to
something like 316 last year. On top of this
in one single year the price index showed an
alarming increase of about 25 per cent. This is
the official figure. But in fact I have argued
on several occasions in this House that the
wholesale price index and the consumer price
index are a hoax on the people because they do
not reflect the actual market prices. Most of
the prices are calculated on the basis of
controlled prices which have no relevance to
the actual wholesale prices in the  market.
Moreover the  basket of  commodities
selected for the index is unrealistic; the basket
of goods and the composition in weightage of
these commodities  have no relevance to
reality. Therefore if you really make a
revised estimate even a rough estimate of the
real index of prices you will realise that
compared to the 20 to 25 per cent increase
recorded during the last one year by official
data the price level which affects the people
has actually increased anywhere by 75 to 100
per cent. Therefore the inflationary rise in
prices of most of the products of mass
consumption has resulted in a
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reduction in the purchasing power of the
people. According to the admission of the
Finance Minister himself the value of the
rupee was eroded was slashed down by 19 per
cent in one single year. And on top of that we
find that immediately after the presentation of
the Budget the Government increased the price
of petrol and kerosene by 34 paise and 15
paise respectively per litre. Cooking gas price
was also raised by Rs. 1.02 per cylinder of 15
Kgs Government also raised the price of cloth
by 30 per cent. We find that despite the
warning by Opposition Members despite the
warning by their own party members on their
side, Government is still bent upon moving in
the perilous path of taking this country to the
verge of chaos. Presenting the Budget, Shri Y.
B. Chavan, the Finance Minister said:

"I trust this Budget is one more step in the
direction of Government's twin policy
objectives of a rapidly expanding economy
with socialist objectives."

In fact, Sir, the budgetary policies pursued by
the Congress Government, reflected also in the
recent Finance Bill, is neither helping the
economic growth with social justice nor
movement towards socialism. Let us take the
case of economic growth. During the decade
1951—61 the per capita income in India rose
only at the rate of 1.7 per cent compound; in
the last decade that is, 1961—71 the per capita
income increased only very marginally
according to Government figures. In fact the
growth of per capita income declined by about
half of the earlier decade to 0.8 per cent. As
compared to 1951—61 in 1961—71 the rate of
growth of per capita income actually declined.
As a result the Economic Survey for 1973-74
has admitted that the national income had
actually fallen in 1972-73 compared to the
previous year. I quote from page 2 of the
Economic Survey for 1973-74: —

"Although no firm estimates of national
income are available beyond 1971-72 it is
likely that in 1972-73 national income (at
constant 1960-61 prices) showed a small
decline.

[RAJYA SABHA]

BUIL 1974 244
In the light of such poor performance, how
can we take seriously the claim of the
Government? Then, it says: —

"In the current year i.e., 1973-74,.
however, it is likely that the rate of growth
of national income will be about 6 per cent."

This is the claim made in the Economic
Survey. In the light of the abysmally poor
performance of the last two decades how are
we in the opposition to believe and the people
in the country to believe the Government's
claim of a 6 per cent rate of growth in the
national income? This is a pious wish which
has no basis in reality. If we take the Fourth
Plan as a whole we will find that the average
annual rate of growth of national income is not
likely to exceed. 3.5 per cent compared to the
original target of 5.7 per cent. Therefore if we
take into account the rate of growth in the last
two decades the trend in the rate of growth and
so on, we will find that the claim made in the
Economic Survey which is an adjunct of the
Finance Bill and the Budget documents and
the tall claim of the Fifth Plan are cteai-ly
meant to befool the people. Here I need not
discuss the social justice in detail because the
indices of economic growth relating to social
justice give a very clear picture. Unemployment
has increased beyond bounds. Unemployment
on the eve of the First Plan totalled about 38
lakhs. It increased to more than 200 lakhs in
1970-71 and today, despite lack of official
statistics, we find that unemployment has
increased to such an abysmal figure that all
claims of social justice are really hollow.

Coming, again, to social justice, let us look
into the question of the per capita income of
some of the weaker sections of the community
particularly the rural population. The per capita
income of the rural people was about 27 per
cent of the per capita income in the urban-areas
in the First Plan. It declined to' 24 per cent in
the Second Plan, to 20 per cent in the Third
Plan and to 18 per cent during 1966—71. In
fact, during the entire two decades of planning,
the per capita income in the rural areas m rela-
tion to the per capita income of tht
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urban people was continuously depressed by
the wrong economic policies pursued by the
Gervernment. The economic policies and
budgetary policies pursued by the Congress
Government have increased the gap between
the rural and the urban populations. In fact, we
have an increasing number of revolts in the
countryside. Agricultural labourers and poor
peasants, who are alienated continuously from
land, are rising in revolt against the wrong
land reform policies and inability to
implement land reforms and so on. The poor
peasants in the villages have been thrown into
the ranks of pauperised agricultural labour as
shown by the increase in the percentage share
of agricultural labour in the 1971 census as
compared to the 1961 census. It is clear that a
large number of poor peasants have been
thrown into the sphere of landless labour and
this is the indication very clearly given by the
1971 census figures compared to the earlier
census figures. In the case of the industrial
workers the claim of social justice is also
hollow because while the net output per worker
increased by 4.95 per cent in 1969 as
compared to 1949, wages adjusted for the rise
in the cost of living, increased only by 24.5 per
cent. Thus, the increasing share of the weattn
created by the workers and the employees in
this country has been amassed by the
capitalists. There is increasing exploitation of
the working class as shown by the distribution
of the value added. And during the last two
decades, according to the Reserve Bank of
India's figures, the share of wages and salaries
and value added has been declining at the
average rate of 1 per cent, while the share
which is taken over by the owners of property
in the form of profits, dividends, interest and
rent has been increasing continously. How then
does the hon. Minister claim that the Finance
Bill is another step forward in the path of at-
tainment of economic growth, and social
justice? Neither economic growth nor social
justice is being offered by the Finance Bill
because of their fiscal and monetary policies;
on the contrary, we find there is increasing
exploitation of the people, increasing burden of
indirect taxes on the people, and increasing
poverty, misery and degradation of a vast
number of the poor people of the
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country. If you take the whole scheme of fresh
taxes proposed in the Finance Bill for 1974-75
you will find that the entire share comes from
indirect taxes. Thus, the inequitous tax
structure will become more inequitous. At the
same time, he has given a substantial conces-
sion to the high income group. For instance, in
the case of those with incomes of Rs. 5 lakhs,
the tax relief given by Shri Chavan is a bonanza
to big business people and other high income
groups. The tax concession given out of the re-
duction of the marginal income-tax in the
higher slab will amount to Rs. 83,447, which
has been given straightaway by this Finance
Bill. How can the Members of Parliament
reflecting the mood of the people support such
a retrograde, conservative, pro-monopoly, pro-
landlord Finance Bill? Therefore, I beg to
oppose this tooth and nail. If we compare
1960-61 budget estimates with those of 1974-
75, the direct taxes as a percentage of the total
tax revenue has decreased from 32.63 to
27.00. On the contrary, in the 1974-75 budget
estimates, the indirect taxes as a percentage of
the total tax revenue have increased to 73 from
67.37 in 1960-61. While the people are
suffering, while the railway workers, and the
Central Government employees are demanding
need-based minimum wages, bonus for all and
so on, the Government is frittering away the
resources in a number of ways. I am not going
into details as to how tax-evasion black money,
concessions given to the big capitalists and so
on are a big leakage of real resources which
otherwise should have gone in for develop-
mental purposes for the people.

Sir, I only want to conclude by saying that
instead of changing their revenue, fiscal and
budgetary and economic policies, the
Government has chosen, for their own
reasons, to move in the path of repression
against the people. It is no wonder that in
recent years even the highly-paid employees
and officers, doctors and engineers are on the
war path of struggle. In fact, even high income
people are finding it difficult to make both
ends meet. Instead of changing that policy, we
find that the Government in the recent Budget
has increased the;
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expendilure on police and other repressive
organs of the Government. To give only one
instance and conclude. . .

MR. DEPUTY CHAIRMAN: You have
taken much more time.

DR. K. MATHEW KURIAN: I shall just
conclude.

MR. DEPUTY CHAIRMAN: You have
been concluding for the last so many minutes.

DR. K. MATHEW KURIAN; The
expenditure on the Central Police in 1950-51
was only Rs. 3 crores. But in the Budget
estimates of 1974-75 we find that the
expenditure on the Central Police is Rs.
156.05 crores, and if you include the
expenditure on capital account this will be Rs.
169.39 crores as we find from the Demand for
Grants of the Ministry of Home Affairs (1974-
75. Demand No. 48 List No. 32). Therefore, I
oppose this Finance Bill with all the
vehemence at my command. I will request the
Finance Minister to see the writing on the wall
and change the wrong policies on their part.

DR. M. R. VYAS (MaharashTra): Mr.
Deputy Chairman, I rise to support the Bill,
and at the very outset I would like to
congratulate the Minister Finance for
presenting a Bill which under the given
circumstances meets the equitable rights and
responsibilities cast upon the Government in a
very square manner.

Sir, the position that has been expressed
during the earlier debate and in the remarks
made earlier by the previous speaker the
emphasis is on the constant rise of prices and
the difficulties of economic situation arising
from such a rise. However, in the last two
Budgets the Finance Bill has been the least res-
ponsible for the difficulties which have arisen.
In the earlier days the Opposition had
mentioned that we had frequently referred to
the difficulties of finance arising out of the
conflict of 1971. But they do overlook in
criticising that after that we had a very bad
year of 1972. Actually when the Finance
Minister presented his Bill last
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year he had expressed a fear that the deficit
may be ever larger than what he had
anticipated because the drought had not ended
and the impact of the various pay scales were
not yet known at that time. Consequently we
hope that at the present stage the Finance
Minister has been able to see the end of a
larger deficit financing as would add to the
burden of increasing prices.

The gesture of increasing the limit from Rs.
5,000 to Rs. 6,000 as the lowest limit of
income tax is very welcome. But I personally
think that it would have been much better if
the limit had been still raised to Rs. 7,500 at
least looking to the very high rate of the
increasing cost of living. I do hope that though
at the present juncture the Finance Minister
may not be able to accede to this wish, in his
future proposal he will bear in mind that it is
worthwhile that the smaller strata of people
earning Rs. 6.000 or even Rs. 7.500 per year
their real income in terms of 1961 would be
less than about Rs. 3,500. So in view of this I
would request that in future considerations the
limit may be raised from Rs. 6,000 to a limit
of Rs. 7,500 under the condition that the rate
of inflation will not be much highar in which
case we might have to jump even to Rs.
10,000 if the present rate of inflation
continues.

The general emphasis in the Budget has
been more or less of a conservative nature in
the sense that the hon'ble Finance Minister has
taxed at the higher level some of the common
commodities which come under the effect of
taxation every year like cigarettes etc. But 1
think every year the consumer is cheated of a
very large sum in all these matters of common
excise on goods, for example, in matters of
cigarette 1 find that cigarettes begin to
disappear from the shops by the beginning of
February and they are sold at higher prices to
the customers. I certainly do not mind in a
socialist State if those who smoke costlier
brands pay 50 paise more per packet in a
month in this way. But I certainly feel that
even the cheapest cigarette becomes costlier
by 5 to 10 paise one month ahead of the
Budget. It means millions of rupees  are
taken
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away from the pocket of the common | man
without the Budget of the nation profiting by
it. I am sure there are ways and means with the
Excise Department to stop this. I have
discussed this matter with several officers and
people concerned, even with the manufacturers
of cigarettes. So I do hope that the hon.
Finance Minister, and particularly the Excise
Department, will find out ways and means of
stopping this direct loot from the pocket of the
common smoker just four or five weeks before
the Budget is introduced because now more or
less every seller of cigarettes knows that the
next Budget will involve some taxation on the
cigarettes and so he can take a safe bet on
cornering a large amount of cigarettes. The
same thing applies to many other common
things which are taxed regularly in the Budget.

The other point to which I would like to draw
the attention of the hon. Minister is that we
have yet not tackled very thoroughly the
question of waste of Indian money
through smuggling, particularly the smuggling
of gold. At present we have certain measures
called Gold Control and other things, but 1
am afraid this Gold Control has led to a larger
loss of India's revenue and money through
a bigger extent amount of smuggling of gold
into this country and, as a payment, a larger
amount of silver which has been flowing out
of the shores of this country for the last two or
three years. Why I am referring to the
question of gold is that unfortunately in the
capitalist society or economy that we have in
this country—of course, socialism is our aim
but the economy remains capitalist—gold
has a very big impact on the prices in
general.  The price of gold in the last one
year has risen all over the world and we do
refer to it that prices the world over have
risen. But in the richer countries the
impact of the rise in prices on the individual
is marginal because his consumption of
the  day-to-day things is much less in
proportion to his income while here in India
we live almost on the verge of minimum
consumption level and any rise in  prices
hits  the common man very hard. By
'common man' I mean almost 80 per cent of
the people of this country. So, in any finan-
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cial measures that we adopt, I think we
should see to it that firstly, the import of gold
is regulated officially. I see no reason why it
should not be imported regularly and
consumed regularly under control, instead of
prohibiting it altogether and allowing the
import and export to flow through unofficial
means. Now if, anybody says that we shall
have to spend foreign exchange if we allow
import of gold, I would say that anyway you
are importing about Rs. 200 to Rs. 250 crores
worth of gold and you are paying 15 to 20 per
cent to the smuggler; and vou are sending out
again silver and other valuable items from
this country, again paying 15 to 20 per cent
to the smuggler. You have not stopped
smuggling. You have, in fact, created a
parallel economy.

SHRI BABUBHAI M. CHINAI
(Maharashtra):  Silver export is done
officially. We earn foreign exchange.

DR. M. R. VYAS: Yes, my dear
friend, officially it is allowed. But then there
is unofficial export of silver which I am
talking of now. Unofficial export of silver is
still considerable and the rise in the price of
silver is very much due to the unofficial
export and smuggling out of this country
of silver in various forms. So, I would very
much like the Ministry of Finance to apply its
mind to root out this evil not by simply
prohibiting it because prohibition, as in the
case of liquor, has not served any purpose.
Tomorrow if you say 'let us prohibit cigarette-
smoking—I am  sure the hon. Minister
would not like it because he would lose a lot
of revenue— it will not work. Similarly
simply prohibiting the import of gold into
this country will not work because our
people somehow have a feeling that the only
stable thing one can possess is gold. Sol
would like the hon. Finance Minister to give
his attention to this very vital question of
import and sale of gold in this country. The
other matter that I would like to point out is
that very often we talk of large amounts of
black money circulatnig in this country. There
is no secret about it. It is virtually a
parallel economy, as some people say.
But I would like to know what we have done
to check this parallel
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economy or black money. Certain measures
have now been incorporated in the present
Finance Bill But I think they fall very much
short of the requirements of the case. For
example, one of the main uses of black money
is buying gold whenever there is a scare  of
demonetisation. There is also a talk of
demonetisation. 1 do not think that this is a
solution in a country like India. It sounds very
radical and very effective on paper. But in
reality I do not think that in the economy that
we have, demonetisation would help. In fact,
this cry of 'wolf, wolf of demonetisation has
led to large amounts of black money going in
the form of imported and smuggled gold
in this country and we are now in possession of
deadweight of smuggled gold. This is another
form of black money possessed by many in this
country.  So I would suggest that we should
check, as I said earlier, the purchase of gold,
regulate the purchase of gold, and, at the same
time, we should find out where this black
money is being used. For example, it is being
used in a very big way in purchasing urban pro-
perty. I would suggest to the Finance
Minister that any item of value which is
generally purchased with the help of black
money should be made purchasable only by a
cheque. For example, take the purchase of a
refrigerator. I see no reason why a
refrigerator can be bought outright only by cash
money. Even if a person buys with cash money,
he should be made to produce the bank account
from which the amount was drawn in which
case the large amounts of purchases which are
made cannot be made unless the total income is
ascertained from which this particular pur-
chase has been made.  Similarly about urban
property. I think every urban property,
whenever it is bought by anybody, should be
assessed according to the standard rate as is
known to the market and the full amount must
be assessed on having been bought irrespective
of whatever payment the purchaser might
theoretically make, with the help of a cheque or
other known means. If you check and tax
properties which are bought with the help of
black money, we will find that the impact of
black money will be much less. The other
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form where black money works very much is
in the purchase of items like cement, steel, etc.
Here again I think a similar system should be
imposed that consumers of those items in bulk
should produce or buy only with the help of a
cheque or through a banking organisation or
by giving the bank reference, etc. from where
the money is drawn, so that you can check
whether this amount has come to that account
from a regular transaction or as known cash.
Therefore, I would very much suggest that
instead of always taxing the same people and
in a higher way—of course, this year the
honourable Finance Minister has made a good
start by reducing the total taxable value for a
higher income group; this is a very welcome
progressive measure though some people might
say that it is a pro-capitalist, etc., but ultimately
black money does a greater damage to our
economy than not taxing them officially and
allowing them to pay taxes at a little lower rate,
and I hope that the financial genius of our
entrepreneurs and others will not  misuse this
gesture of the Finance Minister in trying to
avoid taxation at the same rate as they were
doing so far and take benefit of this gesture
which ~ may ultimately lead to even a
progressively further reduction. If the Finance
Minister wishes to reduce the  amount of
taxation on higher income-groups, I would
very much suggest that equivalent to reduction
in the taxation, there should be a kind of
compulsory deposit scheme, not of the earlier
type of compulsory deposit but a compulsory
investment deposit scheme with a
corresponding amount which is to be
withdrawn from taxation and this money
should be deposited with any bank or the
Government for the purpose of development of
industry so that these funds, instead of being
used as consumption items, could be made
avail-to the nation, not in the form of tax value,
but in the form of reinvestment, on behalf of
those people who are saving it under
compulsion. So, it will not be like a tax
imposed by the Government for any purpose of
expenditure on general account but it would be
a deduction for the development of the
industries and this reinvestment money should
bear a certain amount or percentage of profit
making in whatever investment is made
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thereafter. If this sort of coupling is done
between the reduction in the total taxable
value and the investment under compulsion, I
am sure, Sir, we will arrive at a better result of
reducing the black money and increasing the
revenue. Thank you, Sir.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Mr. Deputy Chairman, Sir, the
Finance Minister took the issue of rising
prices as the starting point. I think I should
also do the same thing and point out some of
the things that have happened in the Budget,
some of the shortcomings in this Budget—I
use the word "short-comings" as an under-
statement—which will lead to further price
rise.

Sir, it has been stated by the Finance
Minister in a number of places and also by the
Prime Minister that the price rise that we see
is an international phenomenon. [ cannot
understad what this means.  But. as I said
earlier, what is disturbing about the Indian
economy is that production in some areas has
gone up and also the prices have gone up! I
gave the example, earlier in the discussion on
the working of the Ministry of Industrial
Development of oil seeds. The production of
oilseeds has gone up considerably and yet the
prices of oils have also gone up ! The
production of sugar has gone up and the price
of sugar also has gone up! Sugarcane
production has gone up and the price of sugar
has also gone up! So, the question is this :
Why is it that in the Indian economy there is a
persistent price rise year after year ? The most
significant reason, on which all the
economists are agreed, is that the money
supply in the Indian economy has been
steadily rising at a very fast rate. The
money  supply  during 1969-70 rose by
11.8%, in 1970-71 by 14%, in 1971-72 by
14.9% and in 1972-73 by 16.9%, and there
has been a steady increase in the money
supply. There has been not only a steadv in-
crease in the money supply, but also the
expansion has been ata very fastrate. The
rate of growth of money supply has also
been increasing. In the Draft Fifth Plan it has
been stated, at page 53, Part I, "There seems
to be hardly any scope for deficit
financing
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during the first two years of the Fifth Plan if a
reasonable price stability is to be achieved.".
Now, Sir, the Planning Commission says that
if there is to be any price stability, then during
the first two years of the Fifth Plan there
should not be any deficit financing. I am
mentioning deficit financing because money
supply expands primarily, well, mostly, not
primarily, due to deficits In the budget. Now,
Sir, the Fourth Plan has also said that for a
targeted rate of growth of 5% per year the
maximum that money supply should increase
by is 7% to achieve price stability. But. what
actually happened? The rate of growth was
around 3% per year and the money supply on
an average during the Fourth Plan periods has
been 14% per year. So, Sir, this is the crux of
the problem and this has nothing to do with
any international problem. The crux of the
problem is the rate of growth of production
which has been only 3% per year and the rate
of growth of money supply which has been
14% per year. Then, Sir, the Government's
consumption expenditure has been going up
by 15% per year. Now, Sir, the Fourth Plan
had targeted that this shall be only 2% per year
and this is one of the targets, few targets,
which have been achieved, and it has not only
been achieved, but also exceeded. The Fourth
Plan had said that the Government's
consumption expenditure shall increase by
only 2%, that is. the rate at which population
was growing. But, what has happened actually?
This has increased by 15%.

Then, Sir, the Government's pattern of
investment is also responsible for the increase
in prices in the country. For example, in
agriculture we need expanded production so
that some kind of price stability can be attained.
But the Government periodically chooses a
pattern of investment in agriculture which
leads to gestation lags and delay in production
and consequently rise in prices. For example,
the whole country, leaving aside some parts,
can be irrigated with minor irrigation. In
minor irrigation the Government does not
have to spend large sums of money. You have
just to give loan to the farmer. You have
simply to make him understand the bank
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procedure, so that the farmer goes and gets
loan quickly and has tubewells and pay the
loan back in no time. The farmer can do it.
But the Government consistently prefers
major irrigation, although in reply to a
question in Parliament it was stated that it
wants to encourage minor irrigation.  But
vested interests have developed, and a class of
contractors make the Government favour them
for a variety of reasons. Some of it is
naturally political. There is always a constant
pressure upon the Government. In Uttar
Pradesh, for example, the Government is
going in for a Tehri Dam, costing Rs. 200
crores, and going to be completed in 40 years'
time, because a group of contractors do not
like these 'idiot' farmers to spend on their
own, and that the Government must do it.

Similarly, the Government is consistently
favouring monopolists. We know from
classical text-books and analysis from actual
practice that the more there is monopoly the
less will be the production and higher will be
the prices. In every sector of the Indian
economy today there is expansion of the
monopoly sector—15 per cent is the growth in
their assets—while the small industrial sector,
which can produce cheaply is being dis-
couraged; if at all growing, it is growing at 4
per cent per year.

Finally, Mr. Kurian said something on
the problem of black money. I am sorry to
say that the Government does not really
exhibit its deep understanding of this problem.
What do you do with black money ? You
cannot put it in a bank because you will be
caught or you will be exposed; you also
cannot invest it because you will be exposed.
Then what do you do with it ?  You spend it
on luxury goods. You spend it on os-
tentatious consumption. You build big
houses and have Spanish types from the
architects and imported designs. This is what
you do. The profitability on luxury
goods is greater than the pofit-ability on
essential goods. That's  why today the
industrialists do not want to produce standard
cloth: they want to produce fine cloth.
Even the farmers on the outskirts of Delhi
are growing
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roses instead of wheat. So the black money is
distorting the consumption pattern, and
consequently the investment pattern. And this
fact has to be handled, but the Government is
not doing anything.

The Government says that Bangla Desh
was responsible for this state of affairs. But
all the money was raised from taxes.
Similarly, it is said that I there was drought.
But how does that explain the rise in the price
of coal ? Is that also due to drought ? In this
Congress Government, do you find coal on
trees, or do you find it underground?
Similarly, about oil, I think, the problem is
grossly exaggerated. The real question is,
suppose [ grant that it is true that the Bangla
Desh problem was there, drought was there,
oil problem was there, but what has the
Government done about money supply, what
has the Government done about the pattern of
investment, what has the Government done
about black money, what has the Government
done about monopolists? These things are
under the control of the Government, but the
Government has done nothing. And
consequently, these are all excuses to hide
their weaknesses. They are not serious about
putting the economy in order. There can be a
variety of reasons as to why it is not so.

I will give two examples, why this
Government is not serious in solving the
economic problems of the country. One
example is this. Take the question of deficit.
Mr. Chavan on the other day dramatically
announced in the Lok Sabha—and here also;
but here it was a different sort of debate—that
the deficit is not Rs. 650 crores which he
announced earlier; it is only Rs. 320 crores. A
lot of clapping must have taken place on the
Congress side...

SHRI'Y. B. CHAVAN No, no.

[The Vice-Chairman (ShriS. S. Mart-
swamy) in tfae Chair.]

SHRI SUBRAMANIAN SWAMY: It
was not because the Government's
consumption expenditure was lower or the
expansion was lower. Two items
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which the Government grossly underestimated
yielded more than what was expected. They are
small savings and market borrowings. Take
the deficit for this year. Government says that
it is going to be 125 crores. I want to know
whether the Finance Minister has seriously
estimated it. Last year, he said that the deficit
financing would be 85 crores. Later on it
turned out to be 650 crores and actually it
came to 320 crores. He did not lose his job
because he made a wrong estimate. In any
other country, the Finance Minister would
have resigned saying, "I have made a wrong
estimate and misled the House. I am sorry."
Mr. Chavan did not do that. Now, the question
is about this year's deficit. There has been a lot
of misinforming of the House. Take food
subsidy, for example. Last year it was 130
crores. This year, the problem is bigger. It has
been announced that rabi crop is 25 per cent
lower than that of last year. Yet, the
Government has given only 100 crores for
food subsidy this year when it is expected that
it is not going to be less than 300 crores.
Secondly, the Government has assumed in
drawing up its budget that the prices would be
steady. Consequently, no additional allocations
have been made for additional D.A. payments
which have become automatic now because the
D.A. has been connected with the price index.
Again the prices will rise because of the
economic policies of the Government and
again the D.A. will have to be provided and
this thing will be put into deficit financing.

Then I come to the grants and loans to the
State Governments. This year it is going to be
266 crores less than last year. What are the
State Governments going to do ? They are
going to resort to overdrafts. When they do it,
the deficits will increase. You talk of a budget
deficit of 125 crores. It is not deficit financing
alone. There are many more factors. The
deficits of the State Governments are equally
responsible for the price rise. How much is
this going to be? Similarly, the State
Governments' and Central Government's
borrowings from the Reserve Bank and the
other commercial banks have not been men-
tioned. Therefore, the deficit will be
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about 600 crores for the next year and Mr.
Chavan has not told this fact to th« House.

SHRIY.B. CHAVAN : Imay ...

SHRI SUBRAMANIAN SWAMY : Please
don't interrupt me.

SHRI Y. B. CHAVAN: I am trying to help
you. I do not want to interrupt because that is
not my habit. I think he mentioned that thc
deficit according to the other ideas to which
he referred, has not been mentioned by the
Government. He came to this House after the
Economic Review of the Government was
submitted to this House. There, a reference has
been made about the economic concept of
deficit. All these factors have been mentioned
there. These are two different things and a
learned man like him need not be told about it
by me. The concept of budget deficit and
other deficits is somewhat different.

SHRI SUBRAMANIAN SWAMY: I hope
you will be generous with the time in view of
this interruptions. What I wanted to say is that
in all the press and Government's statements,
the deficit has been mentioned as 125 crores.
Naturally, it is going to be much more. Can
the Finance Minister give us an assurance that
there will be no change in the food subsidy,
food prices and the grants and loans to the
State Governments and his revised estimates
will be the same as the budget estimates? And
if it is not going to be so, then he will offer to
resign. He cannot do so. In all these cases,
there has always been a revaluation and there
is no accountability. And the Finance Minister
says at page 2 of Part A of his Budget Speech,
after expressing a great deal of concern about
oil and so on, and I quote: "In the long run,
among the most important steps by which our
economy can adjust to this massive structural
shift in our terms of trade... is to attach highest
priority to secure a significant increase in the
production of coal in the shortest possible
time." I would like to point out again that the
Government is not at all serious about the oil
problem or any of the associate problems that
arise because of the rise:
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in oil prices. Take, for example, the customs
revenue on kerosene and motor spirit. The
customs revenue on kerosene and motor spirit
is expected to rise by 45 per cent in one year.
How can this rise take place ? I have checked
it. The customs revenue is put on the volume
and not on the value. So, we escape the
problem. And 45 per cent revenue is going to
increase. That means, there is going to be no
change in the import of motor spirit although
the Government keeps on saying that they are
going to reduce the consumption and that they
are going to ration it. Ultimately, whether they
will reduce it or not, they are not clear at all.
Similarly, on the a.uestion of high speed diesel
and other oil, the customs revenue is expected
to go down by 16 per cent according to the
Estimates. But the Indian Oil Corporation have
already announced a number of places and that
they have contracted 1.7 million metric tonnes
of such imports. Last vear, the total imports
were 1.9 million metric tonnes, which means,
there is going to be no economy, no rationing
and no .change in the consumption of these
items. Similarly, the rates of taxation on
petroleum production at 1973-74 rates of
taxation and not at the latest rates of taxation,
are expected to increase by 7.3 per cent. This
is the same rate of growth in excise duty as in
1973. That means, they expect no change in
petroleum consumption as well. After all, 80
per cent of petrol is consumed by staff cars of
Government and Ministers and of executives of
big companies. What difference does it make if
petrol is sold at Rs. 10 per litre or Rs. 30 per
litre? Ultimately, it all comes to Government
expenditure. And consumption by the
Government is going to

increase by 15Per cent Per year> and the rest of
the country mav starve; it does not make any
difference to them. It is wrong to say that
increase in petrol prices affects the elite in this
country. It does not because the rich people in
this country do not pay for their own petrol.
This is charged to expense accounts. It is the
people who pay. it is the people who go to the
railway station and back that pay. Nowadays,
because of the railway strike, people are going

[RAJYA SABHA]

Bill, 1974 260
to the railway station four times and coming
back four times. And they have to bear all the
expenses. If they go to the hospitals, they will
have to pay.

The best thing is be frank about it and say
that this society is meant for a few elite like
us, who shall be in power for all times. At
least, so we think. Mr. Shah Nawaz Khan told
the Lok Sabha one week before the Budget was
presented that the import of crude oil will be
16 million metric tonnes. This is higher than
last year's which was 14 million metric
tonnes, and higher than the previous year, that
is,, 1972, which was only 12.3 million metric
tonnes.

Mr. Vice-Chairman, Sir, the Finance Bill
that has been presented lacks utterly in
seriousness. I can quote any number of
examples. But the time limitation makes me
take up only a few. I can give the Finance
Minister any number of examples where the
estimates are totally cooked up and do not bear
any consistency in any item. I think the
Government is obviously quite complacent
about it. Next year, they will come before us
v<ith revised estimates, and they will say,
"drought, Bangladesh and international
phenomenon, and God knows what, are
responsible for this revaluation, and in the
next year, of course, things will be better
again." The net problem is the Finance
Minister— he just now tried to teach me
something about economics—does not
understand what taxation is about. He thinks,
like in the medieval days, taxes are meant to
raise revenue. You see Part (b) of his speech.
At page 4, he says, "I am sorry, again I will
have to resort to indirect taxation because that
is from where the revenue comes." Taxation is
not meant to do that. Taxation is meant to
guide the economy on to a proper path. It is
supposed to help the economy. It is supposed
to be an instrument for determining what is
the optimum division between consumption and
saving, and to maximize the growth rate 'm the
country.

Today, what is our problem ? Top ten per
cent of tfet errantry own 50 per cent
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of the national income, i.e., national income is
Rs. 40 thousand crores and 50 per cent of that
is Rs. 20 thousand crores. The total saving in
the country is only 4 thousand crores of
rupees. That means the top ten per cent alone
would do the saving, i.e., Rs. 4 thousand crores
out of Rs. 20 thousand crores. In other
countries like Japan the top ten per cent of the
country save something like 60 to 80 per cent
of then-income and in our country the top ten
per cent is engaged in conspicuous con-
sumption. No five-star hotel is having a
problem today of business, although all the
poor people today are having lots of problems
like standing before ration shops. No five-star
hotels have any problems. Why ? Because the
top ten per cent who have cornered 50 per
cent of the resources of our country are engag-
ed in conspicuous consumption. This is what
you have got to stop. What has the Finance
Minister offered for restricting consumption ?
Nothing. He only simply says that indirect
taxes are a good way of collecting revenue.
This is not the way of approaching the tax
problem. Surely, taxes are supposed to re-
distribute income in our country. But 70 to 80
per cent to taxes today are indirect taxes.
Indirect taxes mean what ? Whether I go to a
shop or a poor man goes to a shop or a Birla
goes to a shop, he pays the same amount of
tax. Indirect taxes by their nature are regres-
sive and such taxes should never be employed
as far as possible. Direct taxes should be
employed. There are many channels of direct
taxes besides the income-tax. I will mention a
couple of them in my conclusions. But, here
you ?see 80 per cent of your taxes are regres-
sive. The indirect taxes which I pay a a poor
man pays or a man in the street pays or a Birla
pays, are the same. If 1 buy a bottle of
medicine, the tax I pay or a poor man pays of
a Birla pays, is the same. So. this is a
regressive system unless you feel that you
cannot redistribute the income in our country.
Similarly, the balance of payments equilibrium
can be brought about by taxation system.
Today what is happening. There is a telephone
call and import licence is given to Birla. Birla
goes to the black-market and sells it at 200 per
cent premium average. If it is stainless
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steel the licence is sold at 1200 per cent profit.
He sells it and puts the black money in his
pocket which he can later on use in the U.P.
elections and the indications by my noble
friends sitting on the other side are that he
may contest elections again on their
indications. This is what he does. Why does
not the Government determine the price of
import licences at the market price and make
them automatically available ? That is the
correct taxation policy. You will get overnight
the balance of payments equilibrium. What is
happening to the small industrialists today ?
They go to the black-marketeer and pay the
market price. Normally, they will come to the
Government and pay the market price. But,
then Mr. Birla will lose his black-money. What
will happen to the Congress Party ? No funds
for elections. I am very sorry for you. Some of
you have to think about this question. Now,
here is a way of eliminating black money by
implementing proper taxation policies. But.
Government does not want to touch it.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Mr. Swamy, you have only
two minutes more.

SHRI SUBRAMANIAN SWAMY: Yes, 1
will finish in two minutes.

Similarly, the taxation policy should bring
about stabilisation and the best way to bring
about stabilisation is to connect every payment
that the Government make to the price index.
This is the only way and this is the only deter-
rent of the public against the Government for
inflation. Why is it that workers are
demanding an automatic link between wages
and price index ? Because, one of the things is
that it enables them to make a living. If every
payment that the Government has to make to
public is related to price index, the
Government will think ten times before they
engage in inflationary activities, such as
increasing Government consumption by 15
per cent and increasing the money supply by
17 per cent, and so on. This is what needs to
be done.
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Mr. Vice-Chairman, I want to say one thing
in conclusion and that is that the real problems
that are facing the country today are not being
faced squarely. The Parliament is being taken
for granted because of the heavy-footed and
heavy-handed majority that the Congress Party
enjoys and as far as I can perceive unless this
drowsiness that the 2/ 3rds majority has
induced in them can be eliminated, which can
be only eliminated aither by people's action or
a proper election—unless that happens--, [ am
afraid this kind of a Budget will come over
and over again.

4 P.M.

SHRI SARDAR AMJAD ALI (West
Bengal): Vice-Chairman, Sir, I rise to support
the Finance Bill presented by the hon. Finance
Minister in this House. Sir, with the high
spiralling price rise in the country, with
knowing unemployment problem, with severe
economic problems facing the country, it is
quite natural that Members participating in the
debate on the Finance Bill will definitely very
sharply criticise the Government with regard
to their activities on the economic front, in
fact the total activities of the Government as
such. As far as my understanding goes, the
Finance Bill seeks the approval of the Budget
proposals and the fiscal exercise which the
Government has made for the coming year the
Government has to come up for sanction with
mandatory measures from this House and the
other House.

Sir, one very crucial issue which agitates and
Irritates the mind of the entire nation is the
spiralling rise of prices and it is quite natural
that we cannot close our eyes or shut our eyes
to the problems that confront not only a
particular section of the people but the people
at large of this country. But it is really very
much regrettable to see the Opposition
Members even including my friend, Mr.
Subramanian Swamy, whose speech 1 was
attentively listening to, come out with the
charge against the Government that the
Government have not taken any step to fight
the spiralling price rise. With all due reverence
to my friends opposite I must differ with them.
I can-
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not agree wilh them that this Government has
failed to take any step to check the sprialling
price rise. These are certain measures which
the Government has. taken. The first step
to which I may refer is the credit squeeze by
the Reserve Bank of India. The second is the
re-stheduling of the tax slabs; then comes
control of overdrafts being taken by the State
Governments, changes in investment patterns
in industry and investigation into the fictitious
transfer of urban properties.  These are some
of the measures which have been taken by the
Government to check the spiralling price rise.
At the same time I also do not concede that
these  are the  only measures which will
serve as the most effective weapons in solving
the problem of price rise. I also believe that
the pace which we require to tackle this
problem of price rise has not been properly
assessed by the Government. I believe the
Government will have to be much more careful
both in the fiscal side as well as on the
economic front to see that this thing is stopped.

SHRI SANAT KUMAR RAHA: This is
not a proper defence.

SHRI SARDAR AMJAD ALI: The
defence appears to be nothing when somebody
is twisted with a certain vision. I am not
twisted by a certain vision. Anyway, with
regard to the policies which the Government
has adopted, I have my own observations to
make. 1 want to make some observation about
the policies pursued by the Reserve Bank of
India. It is true that by adopting the credit
squeeze policy we can have some check on
inflation. I whole-heartedly agree with the
opinion expressed by Mr. Swamy that the
money supply in the country is
disproportionate to the output and production.
I also agree with him that unproductive ex-
penditure by the Government is going up and
up. This is also something which causes much
harm to the national economy. The
Government should take note of this and take
certain effective steps and stop this thing. J
was submitting about the credit squeeze policy
adopted by the Reserve Bank of India. It has
been very effectively implemented, but with a
very heavy heart [ have to
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say that the credit squeeze policy of the
Reserve Bank has totally failed to demarcate as
to which front credit should be given and to
which front it should not be given.  They
should have fixed certain priority and non-
priority sectors. There is a lot of planning all
over the country, but when the small-scale
indus-. tries and medium industries go to the
Reserves Bank, the nationalised  banks and
the commercial banks, they come back
empty-handed. It has been published in the
Economic Times of 7/5/74, only yesterday. It
has been shown that your policy with regard to
credit squeeze is not a total success. As it has
been said, banks are reducing their borrowings
from the Reserve Bank by drawing upon their
statutory balances. After the 7 per cent cash-
reserve ratio, the balance should be of the order
of Rs. 750 crores. The actual level on April 26,
1974 was only Rs. 200 crores short of the
mark. Therefore, it appears that the  squeeze
policy is giving a boom  to the small banks
by making certain  withdrawals which are
not statutorily approved and on the other hand
the commercial banks and nationalised banks
are refusing the borrowers credit without
making any discrimination as to whom the
credit should be given and to whom it should
not be given.  With regard to the attitude of
the banks, I shall come toitlater. I submit
this for the consideration of the hon. Finance
Minister so that he takes note of the entire
thing. The credit which is now being given by
the banks and by the financial institutions in
the country needs a  thorough scrutiny and a
thoroughly analytical supervision. From the
figures with me it appears that the total
objective of bank nationalisation has not been
achieved. Wecame forward saying the
nation that we want to help the small people
and that the small sector people will get much
more  assistance  from nationalised Banks.
It was felt that those who actually used to
control these financial institutions would be
checked. I find from certain statistics that the
objective has been a total failure. If the
Finance Minister says that it is not a total
failure, then he can see that the desired results
have not been achieved after nationalisation
and after the different policies of credit were
adopted by
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the banks, both in the commercial as well as
in the nationalised sector. Certain figures are
with me and it shows that up to 1972 the total
industrial finance given by the 34 banks was
Rs. 2983 crores. This is not my own figure.
This figure is as revealed by the credit plan-
ning cell of the Reserve Bank of India. Of the
total industrial finance given up to 1972 of Rs.
2983 crores, you will be surprised to note that
the big and medium industries, which are
being controlled by the Tatas, the Birlas, the'
Dalmias, the Sahu-Jains and looters, were
given Rs. 2427 crores. That is, 48.7 per cent
of the total industrial finance up to 1972 has
been given to big business whereas only Rs.
556 crores, that is 11.2 per cent, of the total
industrial finance have been given to those for
whom the banks were nationalised. Therefore,
if I say and charge the Finance Ministry as
well as the activities of the nationalised banks
and other banks and also the Reserve Bank, I
believe that I would be correct in saying that
the objectives of bank nationalisation have not
been fully achieved.

AN HON. MEMBER: It is your party.

SHRI SARDAR AMJAD ALI: Agriculture
happens to be a priority sector in this country
and in that field, only Rs. 427 crores, that is
8.6 per cent, were given.

SHRI K. R. GANESH: Sir, this sort of
criticism has always been in our party.

SHRI SARDAR AMIJAD ALL: Mr.
Subramanian Swamy also referred to certain
things, to which I will also refer. I am not a
great economist like Mr. Subramanian
Swamy. I find certain contradictions in his
speech also and I will come to them later on.

Sir, about agriculture, the banks up to 1972
have only given Rs. 427 crores. Cooperative
sector is a vital sector through which we
believe that there can be an even distribution
of money and some sort of social justice can be
achieved, about which we are very much
proud. Primary cooperative society is
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another front where the banks have given only
Rs. 7 crores. In internal trade, to the small
traders, they have given Rs. 75 crores while to
the wholesale traders for whom there are many
spokesmen in this House, the banks have given
Rs. 879 crores. It is Rs. 471 crores in the case
of export trade; water supply Rs. 58 crores,
small business Rs. 15 crores, self-employ ment
programme Rs. 13 crores and for education
only Rs. 3 crores. So, these figures reveal that
the main objective of bank nationalisation has
not been achieved. Therefore the Finance
Minister while coming with the Finance Bill
before this House, I believe, will give some
resume of the activities done by the nationalised
banks and by the financial institutions of the
country so as to ameliorate the grievances of
the people, to silence the votaries of right
reaction and big people and monopolists and
exploiters in this House as well as outside.

With this observation, as one coming from
the eastern region of this country. I cannot
check my temptation of mentioning that the
attitude of the big public financial institutions
with regard to the eastern zone is not at all
satisfactory. On many more occasions in this
House I have taken the opportunity and the
lead of the Chair as well as the approval of my
other colleagues to mention that the attitude of
those institutions to the different regions is not
at all equal or desirable, which is creating
some sort of tension in the different parts of
the country. I have certain figures of the Life
Insurance Corporation which is one of the
biggest financial institutions in the country
and I have also certain figures which have
been quoted by the hon. Finance Minister, Mr.
Chavan, in the Lok Sabha on 16th March,
1973. He has given some statistics about the
industrial finance that has been released by
the Life Insurance Corporation for the last
three years, namely, 1970-71, 1971-72 and
1972-73. Tt is surprising that during these three
years not a single farthing was given to my
State of West Bengal whereas | find that the
lion's share released by the Life Insurance
Corporation for industrial finance had
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been given to Maharashtra, his own State,
which is Rs. 3.45 crores whereas very small
amounts were given to Bihar Rs. 74 lakhs, to
Orissa Rs. 1.14 crores and so on. I have certain
other figures also which I can give you. It is
surprising, Sir, thai the Life Insurance Corpo-
ration whose head office is in Bombay during
these three years have given to Maharashtra
Rs. 68-48 crores, to Gujarat Rs. 6463 crores
whereas to the Eastern States of West Bengal
it is only Rs. 2-9 crores, to Assam it is 0.34
crores, to Bihar it is Rs. 2.9 crores and to
Orissa it is Rs. 3.42 crores. Several other
figures are also with me with regard to the
L.I.C. which I do not want to quote at this
moment. But the attitude of the L.I.C, the
largest financial institution of this country, to
the different parts of the country is not at all
desirable. I believe the Finance Minister, while
replying, will give a resume of the entire
activities of the L.I.C. Here I cannot but make
a mention of certain things of the I.CI.CI. This
is also the figure supplied by the hon'ble
Finance Minister. As I have referred earlier
from 1972-73 the I.CI.CL has given Rs. 37.19
crores to Maharashtra while to my State of
West Bengal it is only Rs. 1.61 crores. Sir, 1
would like to give some caution to my
honourable colleague. At least I am not talking
in a parochial or provincial term. While 1 say
that we want a socialist State we want
equitable justice, a justice that will at least
appear to be a justice which has been meted
out by the Government and by the financial
institutions  controlled by the national
government of this country as a whole.

With regard to the Industrial Finance
Corporation the Finance Minister has given
the figures in which he says that while
Maharashtra got Rs. 30.93 crores West Bengal
got only Rs. 2.87 crores, Bihar got Rs. 3.37
crores, Orissa got Rs. 4.52 crores, Assam got
Rs. 1.00 crore and Nagaland got only Rs. 50
lakhs. Therefore, with regard to the attitude of
the Industrial Credit and Investment
Corporation of India, Industrial Finance
Corporation of India and the Life Insurance
Corporation of India I simply plead with the
hon'ble Minister to see that the attitude of the
financial
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institutions is changed in order to make an
even development over the country so that
there is no frustration in any part of this
country.

Sir, I want to make a very little submission
to the hon'ble Finance Minister, and that is,
about over-invoicing and under-invoicing
which is now taking place in the country. Sir,
some trade union officials have also revealed
this thing and sent certain materials to the
Finance Ministry showing how loot and
plunder is going on by way of under-invoicing
and over-invoicing. Sir, most of the figures
are with me but since my time is short I would
send these figures to the hon'ble Finance
Minister. I hope he will give an assurance that
he will make certain exercises so as to find out
who these culprits are and whether any
government officials of customs or excise
officials are connected with it. Of course the
Government has taken certain measures but
these measures are not fulfilling the desires of
the country. The Government measures and
Nation's desires will have to be linked
together; otherwise there will be lot of
confusion which we will not be able to meet
peacefully. With these words I support the
Bill.

SHRI T. N. SINGH (Uttar Pradesh): Mr.
Vice-Chairman, Sir, the question under
consideration is the Finance Bill. The Lower
House has passed it and we have no say in
this matter except to return it after discussing
it. That is our limitation. But as one who has
followed well-nigh for 25 years our efforts to
raise revenues to meet our Plan and non-Plan
expenditure and the various welfare
responsibilities which the State has taken up, I
think I can say with some authority that there
has been a distinct change in our taxation
policy in the last decade particularly. In the
first decade from 1951 to 1961, the emphasis
was op getting as much revenue as possible
from direct taxes. The ratio of direct to
indirect taxes was 1:2. The ratio of indirect
taxes has been going up and to-day it is 1:4. In
1960-61 the percentage of direct taxes was
28.97 and of indirect taxes 71-03 of the total
revenue. In 1967-68, the direct taxes went
down to 225 per cent as against
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the very high ratio lot 775 per cent for indirect
taxes. To-day, in the year 1974-75 the
percentage of direct taxes is only 20 while 80
per cent is attributable to indirect taxes. Now,
apart from the fact that most indirect-taxes are
inflationary and lead to price rise I think they
distort our economy also. It is time that we
had a second look at our entire taxation
policy.

Taxation is intended not only to laise
revenues, but it has also to be so structured as
to help sound functioning of the economy as a
whole. And I say that this policy of relying
more and more on indirect taxes is not only
dangerous to the national economy but it is
going to distort our entire economy complete-
ly. It will also result in a bigger gap between
the rich and the poor.

Sir, I think it was in 1956 when Mr. T. T.
Krishnamachan, the then Finance Minister,
said that he would bring about an egalitarian
society by taxation measures and he then
introduced the expenditure tax, the wealth-tax,
gift lax, estate duty and so on. A meeting was
called at our late Prime Minister, Pandit
Jawaharlal Nehru's house. At that meeting I
challenged that no amount of taxation
measures could bring about an egalitarian
society as claimed by Mr. T. T.
Krishnamachari. I said, England has got a very
high rate of death duty and also high level of
super-taxes but there the gap between the rich
and the poor has grown. The rich were multi-
plying in number in England. It is so-in
America. And yet In our naivete we thought
that by our taxation policy, we could bring
about an egalitarian society. And now, as
things have been developing at least during the
last 15 years, even that pretence cannot be
made. With a higher ratio of indirect taxes,
and with a growing dependence in indirect
taxes for raising more and more revenues, you
are going to hit the poor masses the most.
After all, indirect taxes will pay you in terms
of revenue only where they are broad-based.
And whatever is broad-based will largely
relate to goods consumed by the common
man. All this claim that the large dose of
indirect taxes is not going to hit the common
man is all wrong, all bosh. Let us not
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delude ourselves. Year after year. Finance
Ministers get up and say that such and such
customs or excise duty is not going to touch
the poor people. It is Amazing how our
Finance Minister believes that the people will
be foolish enough to believe them. Our people
have seen through the game and have realised
what the facts are. Before and after the Budget
common consumers' goods' prices usually go
up. Prices go up even of goods which are not
being taxed in any way in sympathy with
prices of the goods.

The general trend all these years has been
rising prices due largely to, what Prof. Swamy
has observed, deficit financing, printing of
notes, improvident expenditure. All that is
there. But the taxation policy has also
contributed its share to the growing gap
between the rich and poor and also to rising
prices. It is an alarming situation today. Some
people on the Government side, on the
Treasury Benches, have talked of price rise as
a world phenomenon. Let us analyse this
thesis in depth. Take, for instance, the
American economy. They have floated the
dollar in order that it may find its own level.
The prices there have also gone up and are
going up. Even oil prices have gone up there.
So much so that when Americans or people
who live in America come here say that the
purchasing power of dollar in U.S.A. is almost
equivalent to the Indian rupee in its
purchasing power. A year ago a dollar fetched
about Rs. 7.50 in the international trade. That
was the exchange rate. Now, under the
floating dollar, the price of dollar has gone
almost to Rs. R. Though the Indian rupee, our
depreciated rupee, today is giving more value
in termr of its purchasing power in India, the
most tragic thing is that in terms of dollar it is
steadily depreciating. For instance, if you
want to have a cup of tea in the U.S.A. it will
cost you 25 cents which means about one
rupee and twelve annas or fourteen annas, for
one cup of tea in terms of rupees. When th
same man comes here with his dollar and
exchanges his dollar into rupees, he gets a cup
of tea for four annas.  This is  the
purchasing
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power of the rupee in India. And yet our
economy is getting distorted everyday. It is
time we gave a thought to our economic
problems in terms of foreign trade also. Today
the greatest problem is that all developing
countries are up against the aggressive, selfish
and exploiting developed nations. After the oil
crisis, their strategy today is that all the
manufactures that they send abroad, export
abroad, should fetch a higher price. And they
are getting it out of developing countries. The
Arab nations have raised oil prices, but the
Arab nations are going to pay through their
nose for all the manufactures that they import
and which they are going to import. Hence
they are interested in improving their relations
with the developing countries like India which
can supply some manufacturers. But what is
the position of the countries which do not
have much of 0il? Now, we have to export
raw materials like iron ore in large quantities
to meet our payment deficit Everywhere the
prices of manufacture have gone up. But what
about the price that we are getting for the iron
ore and other raw materials that we export?
Are we getting a pie more? For that matter,
what are we getting for most of our exports?
The prices that we get are lower or exactly the
same as we used to get despite the fact that
the prices all over the world are going up and
have gone up. Now, if this thing goes on for
long without our being able to find a remedy,
I say it is going to be disastrous for the
developing countries. I want to draw the
attention of our Finance Mini ster and those
interested in the finances and the economy of
our country to this very alarming situation.
How are you going to meet it?

Sir, I have been very much perturbed over
the fact that the future of most developing
nations is rather dark and the developed
nations are going to exploit us to the hilt. It
amazes me that when world prices are
generally going up and the cost of production
is going up, we have to export most of our raw
materials etc. at the old prices. And we argue
ourselves in believeing "What does it matter
when prices are generally going up
everywhere in the world?"
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Sir, I must say that this is not the way to
tackle and deal with financial and economic
problems of the country, by the Finance
Minister of the country. 1 would suggest that
we should think of a new strategy. Probably,
it may be desirable for the developing nations
to get together. India is somewhat better
placed in certain respects as a developing
nation as compared to the other
underdeveloped nations because we have also
got a base for manufacturing industries that
we have built up during all these fifteen years
of planning. How do we get adequate prices
for our manufactures? Now, Sir, as I see
things, we have developed our manufacturing
capacity in such a way that even today we are
at the mercy of foreign industrialised nations.
We cannot even manufacture fine quality
cloth without imports. For the fine quality
cloth which we export, we need so many
chemicals for our finishing machines. So, we
are dependent on many imports in this field
also and the developed countries have it out of
us through increased prices of the finishing
materials. This is what is happening
systematically. So, we have to get down to
details in respect of every commodity which
we export and every commodity which we
import which form part of our manufactures
as well as our exports and analyse as to what
would happen, in the context of the rising
prices, to us and to the developing nations.
This is what we have to do now.

Sir, having raised this point, I think it is my
duty also to suggest some solutions. I do not
consider myself to be such a great scholar or
an economist as to be able to suggest
solutions single-handed. But 1 do suggest that
the economists of the country and those inter-
ested in the economic subjects should sit
together and consider this important problem.
The Government should tike the initiative in
calling together such talent and getting their
advice. Unfortunately—I do not know who
are our advisers to the present Government
and the Prime Minister—I can only say, from
the kind of policies adopted in the economic
field, that they have got the wrong advisers,
bad advisers and incompetent advisers.
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There is one thing which, of course, is of
paramount importance in any policy that may
be adopted. There may be different shades of
opinion with regard to the remedies and
policies that may be adopted to meet the
challenge of the developed nations in the
context of rising prices and the inflationary
conditions, but according to me, one thing
about which there should be no difference of
opinion in the field of self-reliance as a
national policy to be pursued relentlessly. We
have been talking much about self reliance
without meaning to give effect to it. unfortu-
nately we always theorize. When it comes to
giving effect to it, we just fail. Sir, in 1965 I
happened to be the Industries Minister. I
called a conference of scientists, technicians
and industrialists so that they could devise
means and methods and the strategy to make
ourselves self-reliant in the industrial field. i
That was the subject. We had very live-i ly
discussions, interesting discussions. But as
soon as the American credit and the Russian
credit and loans became available, we forget
all about self reliance.

Today also we talk of self-reliance. We
talked of self-reliance in the Draft Fourth
Plan. But nothing has been done. We are
even today banking on more Russian and
American aid. And negotiations for aid are
going on.

We have always said that there is a very
intimate connection between austerity and
self-reliance. But this is what we have
forgotten. Now our self-reliance is hampered
by the fact that whenever we think of our
import-export, industrial production
problems, we find that there is a new class of
consumers which has grown up in the last
decade and a half—a small affluent Society.
That class of consumers requires air-condi-
tioners, it requires cars, it requires all kinds of
luxury goods. They form only about 2 per
cent or \{ per cent of the total population. But
their purchasing power is very high.
Therefore, even, say, 2 crores of people who
belong to that category, provide a very good
profitable market for these luxury goods. And
this is what is happening now, When I said
that we have to import a
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lot of rayon pulp to manufacture rayon cloth,
and when I said we can reduce such imports
because in the matter of textiles also we are
self-reliant, why not make do with it, the
answer given is that there is a section of
population which is finding rayon cloth more
economic, more cheap, more comfortable and
therefore let us have it. Which is the class
which is benefitting by such manufacturer? We
never analyse. When we wanted refrigerators
production to be discouraged (Time Bell
rings) I want to take two minutes more.

They said that it is very important, our
efficiency in work goes up; in the Parliament
House we can work for hours: if we sweat,
there will be less efficiency. This is the
argument. All those kinds of things are said. I
say, first let us concentrate on common con-
sumer goods. Unfortunately our manu-
facturing policy has been governed by the
needs and requirements of the affluent few.
They may be proportionately very small, but
their number is large. about one crore or so,
which is probably the population of a sizeable
European country with a high level of con-
sumption. .. (Time Bell rings). If you permit, I
will finish. I am fully conscious of the time.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): You have taken 20 minutes.

SHRI T. N. SINGH: I am sorry. I am
finishing. So, Sir. I suggest that there should
be a drastic change in our plan policies. It
should be possible for us to get a better deal
and a better bargain from developed countries
out of the situation in which we are placed.
Take it from me that the developed nations
are going to have it out with the developing
nations which need to sell their raw materials.
Let our taxation policy, industrial policy,
production policy, pricing policy, etc. be
directed to meet that situation. What I
consider very necessary of all things is self-
reliance in a very strict way.

Sir, before I close I wish to come back to
direct and indirect taxation.
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I will just give some figures which may be
of interest.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): You will have to finish in
two minutes.

SHRI T. N. SINGH: In 1960-61, direct
taxes were 205 crores and! and indirect taxes
were 941 crores. In 1950-51, the ratio was 1:2.
In 1965-66, the direct taxes were 474 crores
and indirect taxes were 2209 crores. That is
how they went up. In 1970-71, the direct taxes
were 511 crores and indirect taxes went up to
3699 crores. Irr 1973-74. that is last year the
direct taxes were 786 crores and indirect taxes
were 5523 crores. This has been our taxation
policy. It stands self-condemned.

I do not want to take much of your time. I
have many things to say. I wish I could get
some opportunity of saying something about
the real economic position and what we
should do in the present economic situation. It
is not the time when I should take much of
your time on this. I shall try to abstain myself.
But I would urge upon the Finance Minister to
give deep thought to some of the points that |
have raised and try to remould our taxation
policy.

THE VICE-CHAIRMAN (SHRI S-S.
MARISWAMY): The next speaker is Shri V.
B. Singh. Mr. Babubhai Chinai wants to go to
Bombay and he has made a request to be
allowed to speak first.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : Mr. Vice-Chairman, Sir, I am
grateful to you and I am grateful to my friends
also for giving me an opportunity to say a few
words on this very important Bill.

[The Vice-Chairman (Shri V. B. Raju) in
the Chair.]

I shall make my observations on the
Finance Bill looking to the background of
economic situation in the country. For the past
two years the economy has not at all been
healthy. The visible symptomus of the
malaise are seen in sharp rise in prices,
growing unemploy-
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ment and adverse balance of payments. The
problem has to be looked at in its totality and
in a proper time perspective. The long-term
factors have to be carefully distinguished
from short-term factors which often come to
surface and sometimes “attract greater
attention.

Most of the problems can be ultimately
traced to imbalances between production and
money supply, availability of essential
consumer goods and other goods, industry
and infra-structure and imports and exports.
Many incomes have grown much more than
real incomes because the expension of money
supply was far beyond the needs of
production and exchange. In the last two
years, money supply increased by 30 per cent;
production by only 4 per cent. The difference
was largely reflected in the rise of prices.
Output of essential consumer goods did not
increase even in the same proportion as per
capita income. The trend in per capita availa-
bility of some major commodities was as
follows: Foodgrains in 1970-71 was 469
grams per day; 467 grams per day in 1971-72;
and 418 grams per day in 1972-73. Sugar was
73 kgs per year in 1970-71; 6.7 Kgs. per year
in 1971-72; and 6.1 kgs per year in 1972-73.
Vanaspati in kgs. per year was 1 .0 in 1970-
71, 1.1 in 1971-72, and 1 .0 in 1972-73. And
the cloth was 13.6 metres per year in 1970-71;
12.4 metres in 1971-72; and 13.2 mtrs. in
1972-73.

Sir, infra-structure, including power and
transport, proved to be a bottleneck in the
development of industry and even agriculture.
The gap between demand and supply of
electricity is estimated at 200.29 GWH per
day. There have also been bottlenecks in
transport, particularly in the movement of
coal.

The balance of trade position which had
turned favourable in 1972-73 became adverse
with the sharp rise in oil prices. The balance
of trade in October-December 1973 was
adverse to the extent of Rs. 64 crores. The
imports in October-December 1972 were Rs.
395 crores whereas in Octobers-December
1973, they were Rs. 680 crores. The exports
in October-December 1972 were Rs. 476
crores and they were Rs. 616
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crores in October-December 1973. We were
plus 81 crores of rupees in 1972 whereas in
1973, we were minus 64-crores of rupees.

Sir, these structural imbalances have
resulted in scarcity and inflationary conditions.
The year 1974-75 must, therefore, be
primarily devoted to consolidation of the
economy. Indeed, the Budget for 1974-75
takes a step in that direction. It provides for
selectively greater outlays on power,
transport, fertilizers, etc. But the problem
cannot be resolved merely by marginal adjust-
ments. A bold and comprehensive effort will
be necessary. This effort involves a dual
strategy comprising (a)' short-term, and (b)
long-term measures.

It is most difficult and possibly undesirable
to roll prices back to any predetermined level.
Prices are not flexible both ways. A roll-back
of prices in the situation that we have, may
not be feasible. What has to be aimed at is
price stabilization.

Sir, in the field of finance, two kinds of
policy measures are called for. Firstly, the
increase in money supply has to be kept in
step with the growth of production. And
secondly, the level of voluntary savings has
to be substantially enhanced. The main factors
affecting money supply are net bank credit to
Government and net bank credit to
commercial sector. In the past two years, the
increase in money supply oa account of these
has been as follows: The net bank credit to
Government was Rs. 6,418 crores in 1972;
Rs. 7,741 crores in 1973; and Rs. 8,695
crores in 1974. Net bank credit to commercial
sector was Rs. 2.168 crores in 1972; Rs. 2,545
crores in 1973; and Rs. 2,929 crores in 1974.
Money supply, including other items, was Rs.
8,123 crores up to the end of March, 1972;
Rs. 9,412 crores up to the end of March,
1973; and Rs. 10,750 crores up to the end of
March, 1974. Sir, the major part of the I
increase in money supply comes from | bank
credit to Government, consisting of budgetary
deficit and investment in Government
securities by the banking system. In the last
two years this was.
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responsible for 87 per cent of the total
increase in money supply in the economy.

A regulation of money supply would
primarily show that budgetary deficit should
be kept in check, and a larger market for
Government securities should he created
outside the banking system.

To keep control on budget deficits it is of
utmost importance to economise on non-
developmental expenditures and to cut the
cost of development projects, to the functional
minimum. It is equally important that
Government depend more on non-inflationary
sources of finance. This essentially implies
levering up the savings capacity of the house-
hold and the corporate sectors. The reduction
in the marginal rate of income-taxation in the
Budget for 1974-75 is a step in that direction.
But more positive savings incentives are
desirable to make a real dent into the problem.
The following are some of the measures
which can be thought of:

A part of the increase in wages and salaries
should be credited to the Provident Fund
Account.

The base of taxation should be widened so
that agriculture contributes its due share to the
exchequer.

Individual savings in any form, except cash,
should be exempt from taxable income.

Industry should be allowed to create a lax
free investment fund, out of profits, for
investment in specified industries.

Such measures will push up the savings
rate considerably, reduce demand for
consumer goods, provide finance for
investment and ease pressure on prices.

Regulation of, demand is one side of the
problem; increase in production is another.
What is important, however, is that the
increase in production has to be in respect of
essential consumer goods which are more
exposed to inflationary pressure. Two
additional factors have to be kept in view:
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Import of foodgrains at the same rate as in
the past may not be possible.

Exports of some of the essential com-
modities like cotton textiles, are apt to
impinge on domestic availability.

Production of essential consumer goods
implies development of other related areas
also. For example, production of foodgrains,
use of fertilisers, pesticides, agricultural
implements and machinery, electricity,
transport, storage capacity, etc. All this related
development has to be thought of as a single
programme. Any break in the chain is bound
to affect the final result adversely. Considering
the inter-sectoral relationships, the focus of
development in the next one or two years
should be on the following sectors:
Foodgrains (cereais and pulses), sugar
(sugarcane), edible oil (oilseeds), cotton cloth
(raw cotton), fertilisers pesticides, agricultural
implements, electricity, steel, coal, cement,
paper and transport.

To revitalise green revolution, the new farm
techniques have to be brought within the
knowledge and reach of small farmer';. In the
immediate short period, effort should be in
respect of extensive use of high-yielding
varieties of seeds, intensive use of fertilisers
and manures and greater exploitation of minor
irrigation.

In the industrial sector development should
be first brought about through full utilisation
of existing capacities. In the short term, this
presumes: larger availabilities of raw
materials like oilseeds, cotton, etc., metals
like steel and basic chemicals; coordinated
movement of coal: larger generation of power
through proper maintenance of existing
generating capacities; and ensuring industrial
harmony.

It is also apparent that the capital cost of
additional production would be substantially
reduced if additional production is undertaken
through expansion of existing undertakings
rather than establishment of new units, if such
expansion results in economies of scale. This
approach will help industry to reach
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economic size, and consequently, to reduce
cost of production and become more
competitive in international markets.

Expansion of capacity and establishment of
new units has been rather slow in recent
years. This has been so in some of the crucial
industries because of unrealistic prices,
financial ~ constraints like ceiling on
debt/equity ratio, conversion beause imposed
by financial institutions, and restrictions and
burden on inter-corporate investments, etc. It
is necessary that either the price controls are
dismantled gradually or financial and fiscal
incentives are given to compensate for the
additional incidence of capital costs. This can
be done in a variety of ways like exemption
of profits en new investment from tax for a
specified period of years, excise rebate in
respect of the new or additional production,
different retention prices, exemption from
price control in respect of new or additional
production for a specified period of time, etc.

It is commendable that Government have
devised a new licensing precedure which will
ensure clearance of licences within a period
of three months. This will help cut delay and
make investment more responsive to
economic conditions.

The amendments made to the original
Finance Bill only rationalise some of the
provisions and do not depict any change in
the basic principle of taxation particularly
relating to tax treatment of foreign income of
non-corporate resident tax-payers.

Under the existing provisions of the
Income-tax Act, income derived by Indian
companies and resident noncorporate tax-
payers in consideration for the supply of
technical know how or technical services is
wholly exempt from income-tax. This
exemption is proposed to be withdrawn from
assessment year 1975-76 in the case of non-
corpo-porate tax-payers on the ground of
general reduction in the rates of personal
income-tax. I fail to understand as to how the
reduction in the rates of in-' come-tax is
relevant in withdrawing the exemption which
was made available to
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the non-corporate tax-payers for the first

time in assessment year 1972-73.

There is no denying the fact that the
preferential tax treatment to incomes of
technicians encourages them to develop
technical know-how and make it avail-j able to
foreign enterprises so as to aug-I ment our
foreign earnings and also establish a reputation
for Indian technical know-how in foreign
countries. While every effort is being made to
increase our foreign exchange earnings, the
withdrawal of tax exemption in the case of
non-corporate tax-payers will, I am sure,
adversely affect our foreign earnings. I shall,
therefore, strongly urge the Finance Minister
to reconsider the proposal for withdrawing the
aforesaid tax exemption.

Another point that I would like to stress
upon is regarding the tax treatment of
gratuities received by the employees of
statutory corporations and those in the private
sector who are not covered by the Payment of
Gratuity Act. The Bill proposes to increase the
ceiling limit over the exempt amount of
gratuity from the present 15 months' salary or
Rs. 24,000 to 20 months' salary or Rs. 30,000,
whichever is less. The ceiling over tax exempt
gratuity of Rs. 24,000 was fixed in 1962.
Since then there has been considerable erosion
in the value of the rupee. The prices of
essential commodities continue to rise in a
geometric progression. The primary object of
the gratuity is to provide salaried persons
some sort of pensionary benefit after
retirement. In view of these facts it is only
reasonable that the gratuity is not taxed at all.
If, however, this suggestion is not acceptable,
the minimum that can be done to help the
salaried tax-payers is to increase the limit of
tax exempt gratuity from Rs. 30,000 to Rs.
36,000.

With these observations, Sir, I support the
Bill.

5P M

DR. V. B. SINGH (Uttar Pradesh): Sir, I
stand to  support the Bill which aims at
giving effect to the financial pro- posals of
the Central Government for
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the financial year 1974-75 by raising re-
sources from various types of taxes, including
an illusive agricultural income-tax.

But the question is could the aim of raising
resources be different from those of the Fifth
Plan which aims at a reduction in poverty and
a rise in the national income? My answer is
there cannot be two aims. They should be
having the same aim, but the Planning
Commission and the proposals contained in
the Budget speak in two different wave-
lengths. Numerous illustrations could be
given. There is an urgent need for the
orchestration of these two Ministries, namely,
Planning and Finance, along with other
economic Ministries like Agriculture, Steel,
Industry and Mines. It is the absence of such
an orchestration that is resulting in rising
prices, growing unemployment, increasing
black money and the resultant corruption and
lack of credibility. Let us not forget that socia-
lism is a slogan, but the rise in prices and the
resultant discontent, frustration, and
destruction of property, especially public
properly, are today's realities. Is it such an
irremediable situation? No, it is not. if there is
the will. If it is not there, it has to be created
and with that will the situation can be
reversed.

Rise in prices is talked about much, but let
it be admitted since it concerns the country
and not any group or any party, that to this
rise in prices various agencies have
contributed. The fact 1is that since
independence we have doubled our
agricultural production. There is enough of
food within the country for distribution to the
poorer sections of the society through the
public  distribution  system, but with
production going up there is a simultaneous
rise in prices. Thanks to the growing power of
the kulaks' lobby, which the Government has
not been able to check. The wholesalers have
created a situation in which the Government
has reversed temporarily, and I hope it will
last only like an English summer, its old
policy. What is the result? There are firm
indications from official and non-official
sources that in spite of a 38 per cent rise in the
pro-
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curement price over that of the last year, the
procurement both from private and public
agencies, is about one-eight of the last year.
The opposition parties are also contributing to
the rise in prices by creating dislocation of
transport and by creating disturbances. The
procurement operations cannot succeed by
advising the peasants who have stocks of
foodgrains not to sell. Certainly this is as
much an anti-national activity as hoarding
itself. Food for all purposes is a national issue,
but the federal structure of the country is
coming in the way. For instances, the cereal
available today to an Indian citizen in Kerala
is not the same as is available let us say, to one
in Punjab or Haryana. The difference,
according to one calculation, is ten times.
Now, this difference exists because we have
not been able to proem e enough of food
stocks, so that through the public distribution
system the various groups of people could be
supplied with ration according to their
physical and physiological needs. In case the
procurement is lagging behind the ;arget, it is
high time the Government reverses its policy
and directs the State Governments in the
surplus States even now to go ahead with the
old policy of procurement, so that the target is
realised, as far as possible. The public
distribution system has to embrace not only
foodgrains but also other essential commodi-
ties for which there is a great demand from the
consumers themselves. The fair price shop
cannot work, they cannot function, in case it is
left to the licencees of these shops. It is
necessary that a democratically constituted
mohalla committee or village committee
should be there to supervise the distribution of
the rations issued to these shops so that
diversion to the blackmarket becomes
impossible.

The problem of procurement has become
more acute because the land reform measures
have not been implemented so far and the
non-implementation of the land reforms has
created rather maintained, the status quo of
inequality in the distribution of the
agricultural land. And the result is that a few
rich peasants, are in a position to corner the
bulk of the marketable surplus. In the
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urban areas it is not only the distribu- i tion of
foodgrains which is the problem , of but also
the problem accommodation is more acute.
Yet in spite of the scarcity of steel, cement
and other building materials, skyscrapers are
coming up. Why should there not be a
stoppage of such constructions forthwith?
Why should there not be a ceiling on the ac-
commodation available for living in terms of
cubic feet? Why should it not be possible to
protect the interests of the urban tenants who
are at the mercy of the greedy landlords

There is much talk of hoarders and of
punishing them. The underlying idea seems
to be that all the hoarders, all the black-
marketeers, would be rounded up at one
stroke, and they can be punished. It is just
not poss'ble. Administratively it is not
feasible. But what is possible is a selective
and exemplary action. You catch a hoarder
and given him the highest punishment. Let
his picture appear in the national dailies. Let
him be paraded in the areas where he has
been hoarding so that the people may know
that the scarcity is man-created. "Here is a
man who has an enormous stock of
consumable goods and he is not selling
because he is demanding a price much
higher than the market price." This will have
a salutary effect on the rest of his tribe.

In the absence of an income policy, ad-
hocism has prevailed throughout the
country. Sometimes it is a question of the
wage of the textile workers, sometimes it is
the question of the wage of the railway
workers, sometimes it is the question of the
wage of the employees of the Posts and
Telegraphs Department, sometimes it is the
question of the teachers, sometimes it is the
question of the L1C people, sometimes it is
the question of the bank employees. There is
no reason why even in a mixed economy
with dominant private property, an incomes
policy, which means a policy of wage, a
policy of rent, a policy of profit, cannot be
forced on the country to cover the largest
sector of the employees and workers. In the
absence of such a policy, it is highly likely
that acl-hoc-ism will be creating again and
again
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disruption in one sector of the economy or
the other. While on the one hand we are
thinking in terms of having newer plants and
more plants the installed capacity even in the
key sectors like power is not utilised to the
full.  Naturally, no expert from any
industrialised country of the world can help
us in utilising the installed capacity unless we
move on our own. And for this there are age-
old remedies; they can be iccept-ed and
implemented. There should be room for
collective agreement in each of the plant so
that wages rise, production rises and the
installed capacity is fully utilised. In the
name of reducing unemployment a policy of
making unproductive employment is rampant
and the result is that self-generating employ-
ment is not having its due share. It means
that productive employment is not having its
share in the economy and the result is that it
adds to the inflation, to the reduction in the
national income. It adds to the processes that
reduce the production of commodities and
services. This should give place to a policy of
more productive, more gainful, more self-
generating employment so that the economy
may march.

Even our educational system, in spite of
much talk of educational reforms has not
taken pace with the needs of the country. And
what is the result? The present generation of
students are blamed and, more often than not,
rightly blamed for having less equipment on
an average than the older generation. Yes-
terday 1 heard an hon'ble Member of this
House comparing the mode of consumption
of a vegetarian country like that of India with
the non-vegetarian diets of non-vegetarian
countries. Had this remark been made by an
undergraduate in a properly instituted educa-
tional system he would have been asked to
leave the class room. But a back-.ward
educational system has gone deep into our
system so much that even mature politicians
compare non-vegetarian diets of the West
with that of a vegeta-rain country.

In the end, Sir, I have to submit that in
case price rises and man continues to fall as
he is falling today, the parliamentary
institutions cannot stand and,
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therefore, it is high time that the policies
which have led to this situation are reversed.

SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Deputy Chairman, Sir, I propose
to take you and this honourable House to
certain aspects of the various serious
difficulties caused to coffee plantation,
particularly, the coffee plantation in Kerala
generally on account of various reasons,
particularly on account of the application in
any rational manner of the Ceptral excise
duties on coffee. It is a grave position that has
arisen in the coffee industry in Kerala. This
industry in my State now faces acute pro-
blems. The entire coffee industry in the State
of Kerala is on the verge of imminent collapse
and as has been rightly focussed by various
leading newspapers in their editorial columns
unless immediate steps are taken by the
Government to avoid crisis in the coffee
industry in Kerala this industry would be
wiped out once and for all virtually throwing
out of employment more than 20,000 workers
engaged in this industry and also about 25,000
small planters each having less than 10
hectares. Unless in other coffee producing
States like Karnataka and Tamil Nadu the
coffee growing industry in Kerala is
essentially a small man's venture. While there
are about 25,000 small planters, there is very
little which is with anything like a big planter.
The main produce in the State is the low-
priced Robusta variety of coffee. The State
accounts for 15 per cent of the national
production. The growers' economy is in a state
of total collapse today due to the phenomenal
rise in the cost of production of coffee without
at the same time being compensated by an
economic price commensurate with the
substantial rise in the cost of production. The
productivity in terms of yield per hectare of
Robusta variety of coffee in Kerala is also the
lowest as compared to the yield in Karnataka
which accounts for 62 per cent of the national
production and the yield in Tamil Nadu,
which is another major producer of coffee.

The cost of fertiliser has registered an
increase of over 100 per cent during the last
four years. The cost of other inputs
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I such as pesticides, insecticides, estate im-
plements, the cost of fuel, the cost of
transport have all risen sharply. So far as the
wage rates in coffee plantations in

i Keralaare concerned, ironically Kerala

I pays substantially h'gh wage rates com-
pared to the other chief coffee-produc-

) ing States of Karnataka a<d Tamil Nadu.
A comparison of wage rates as on 1-4-1974
would show that in Kerala, the wage rate is
almost double for both men and women as
compared to Karnataka or Tamil Nadu.
Added to this is the recent enhancement of
excise duty on Robusta coffee, bringing the
incidence of the levy on par with the levy on
the superior, high-priced Arabica coffee.
This would further cripple the economy of
small Robusta coffee cultivators which is
already in disarray.

Sir, when the excise duty on coffee was
first introduced in India, it was done on A flat
rate for all types of coffee. The Travancore
Government had objected to the levy of excise
duty on coffee, and the Government of India
had then exempted coffee produced in
Travancore area, which is now a substantial
part of Kerala, from the levy of excise duty.
Subsequently differential rates were adopted
for Arabica and Robusta coffee. While hon.
Shri Morarji Desai was the Finance Minister,
he had proposed to equate the levy on the
superior type of coffee, the Arabica, with the
levy on the inferior Robusta. This was resisted
by growers and the Budget proposals were
ultimately withdrawn. This offends against the
principle of ad valorem levy. The same
measure is now contained in the present
Budget proposals. The duty on Robusta coffee
has been increased j from R.".. 66 to Rs. 100
per quintal bringing it on par with the levy on
Arabica coffee. Sir, the object of levying
excise duty is to control or curb internal con-
sumption with a view to facilitating maximum
export. Since coffee is a Centrally controlled
commodity, which perhaps is the only
commodity the marketing of which is entirely
in the hands of the Government, the Coffee
Board is able to fix the quantum of coffee to
be exported and internally marketed. This the
Board has been doing effectively every year.
The Board is, therefore, in a position to
restrict internal consumption
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of the product to the desired level. And
hence any measure to curb consumption is
really redundant. There is perhaps no other
commodity which the Government can
effectively exercise  its control on  of
general  consumption. Hence the demand for
abolition of excise levy.  The present excise
levy will lead to an absurd position where a
kilo  of Robusta pherry black seeds which
has 40 points in the price differential scheme
has to bear the same quantum of duty as on
Arabica peaberrv coffee  which has a return
based on 90 points. This is an unprincipled
unbearable, burden, imposed on Robusta
growers and, as 1 submitted, the Robusta
growers are, by and large, in the State of
Kerala. This will cripple small growers and
work as a disincentive of production. In
other commodities the higher levy of duty is
passed on to the consumer ultimately, but
this will not be so in the case of coffee. The
price realisation in coffee seed will not
increase  corresponding  to  the levy
enhancement, and the growers will have to
ultimately bear the burden. Coffee industry
returns valuable foreign exchange, particularly
inmy State of Kerala. It is facing a total
extinction. As an interim measure I would
suggest that the immediate release price for all
varieties of coffee be substantially enhanced
and to so  regulate the pricing policy of the
Coffee ~ Board to ensure a return to  the
grower commensurate with the rising  trends
in the cost. It is a fact that the higher cost
of production in the State of Kerala is not re-
flected in the determination of the overall cost
of production with the result the growers of
Kerala particularly are the poor victims.
Steps must be taken to see that fertiliers and
other inputs are available to the growers in
Kerala at subsidised rates.  Quotas of
fertilizers to this sector of the industry should
be substantially increased to meet the needs
of the growers. Measures are also to be taken
to see that facility for cheap credit is made
available to this vulnerable section of the
planting community. May f suggest the
following immediate reliefs be considered by
Government to the coffee growers to save the
industry from economic  disaster? The
immediate  release price of coffee can be
raised to Rs. 5 without affecting the consumer
price.

[EMAY 1974]

Bill, 1974 290

All excise and customs levies on coffee must
be considered for withdrawal. Subsidised rates
may be made available for fertiliezrs. Credit
facilities with revised rates of interest may be
made available particularly to the small coffee
planters. For some weeks now after the Budget
proposals had come out, representations were
being made and memoranda were submitted to
the Finance Minister; representations were
made to the Deputy Minister of Commerce. The
honourable Finance Minister stated that the
natter appears to be one to be dealt with by the
Coffee Board ultimately. That was his first
impression which he stated. Some of us were
there along with the memorialists. When the
matter was taken up with the Union Deputy
Minister of Commerce, he thought that the
difficulty had come on account of the increased
Central excise duties, and, therefore, that was a
matter to be dealt with by Finance. Therefore,
they, Members of Parliament included, waited
on the honourable Prime Minister and sub-
mitted a memorandum to her and told her that
Finance was saying that it was Commerce and
Commerce was saying that it was Finance, and
in between the coffee planters, the small
coffee planters of Kerala, are being
sandwiched. Therefore, Sir, I would request
the honourable Prime Minister to go into the
matter. But I submit that nothing tangible has
been done so far and it is absolutely essential on
the part of the Goevrnment to see that
something is done so far as the hard-hit coffee
planters of Kerala are concerned.

Then, Sir, I would only deal with two more
points and be done with my presentation on the
Finance Bill. Sir, I am> going to deal with an
important point and it i not just a matter
concerning the industry in Kerala, but it is a
matter of general national importance. Sir,
naphtha is one of the important requirements
of the fertilizer industry. The refinery at
Cochin in Kerala is producing about 800
tonnes of naphtha per day and you would be
surprised and shocked to note that 24 months'
production of naphtha is lying at the Cochin
Refinery as the FACT, located at Cochin and
Udyogmandal. has not been able to lift any
quantity of naphtha produced by
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the Cochin Refinery during this period. The
result is that the Cochin Refinery would not be
able to produce hereafter naphtha because the
naphtha that is produced here is not taken
away and there is absolutely no space where
this can be stored hereafter and the position in
regard to the FACT is such that they have not
been able to utilise this important material for
the purpose of fertilizer production.

Then Sir, the gas that is being produced in
most of our oil refineries is being wasted. The
gas that is being produced in Cochin Refinery
is being wasted. Why? Not because the
country does not require gas. Large sections of
the urban population, people living not only in
the cities, but also in the smaller towns, are
prepared to use gas because the cost of
kerosene is high and the cost of firewood is
high and the cost of these things is something
unthinkable and, therefore, if gas can be
obtained, a lot of problems of the middle-class
people of the urban areas can be solved. But
we have not any containers for this gas and we
do not import any containers also. We make
our own containers. But the production of gas
containers has not been up to the required
extent and the result is that large quantities of
the gas that is being produced in our refineries
are being wasted just because there are no
containers.

Then, Sir, I will deal with or just refer to
one more point and would end up. Now, Sir,
socialism is being talked about. The
Government employees today are feeling that
this tall talk of socialism is absolutely in vain.
We know, Sir, what is happening in the
railways today. We know what is going to
happen to the Central Government Employees'
Confederation's strike call the day after to-
morrow. Sir, for the purpose of construction of
houses by the Government employees, the
amount that has been set apart in the budget is
Rs. 5 crores. Out of this amount of Rs. 5
crores, a little more than Rs. 3 crores would be
necessary for the purpose of sanctioning the
pending applications which have already been
processed or dealt with and hardly a sum of
Rs. 2 crores is left for giving
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loans and other assistance to the Government
employees for the purpose of building houses.
But, Sir, in the same Budget, a sum of Rs. 12
crores has been set apart for the purpose of
sanctioning loans to the Government
employees for the purchase of cars. What are
the sections of Government employees who
purchase these cars? It is the higher sections
and the affluent sections. I would, therefore,
request the honourable Minister to see that this
amount of Rs. 12 crores which has been set
apart not granted and, certainly, supplement-
ary demands are made for the purpose of
allotment of funds for construction of houses
by the Government employees, particularly the
low-paid class. Thank you, Sir.

= mdlr fog (gfamr) @ g-9r-
et waray, i faw fadas a1 andw &9
# fox azr gar g 1 faw fadaw & Fa
fasre g%z F7a go €% @ifdi A, §9
azerani & ag oA i w1 fE o
Fm awE g A A Y AT A gy atee
TEe Fud AT g% A qEAr g
Y% 7 Farar atgar 2w A% grem
o g & a3 i )

FJTAETA HAZA, 1950-51 H, gAk
AU TEW| 5 AT 24T 4, F F4F 2215
FUT T4 | 1972—73 # ATT TZ971 AF
ST yrEAr A a2 70T 1851, 91 FAUT
wrqr oy | THY ATE ¥ HEM GOETT A
ST FE T oATHEAT 1950—-51 # AY 97
404,51 F9r7 &7 4T | 197374 ¥
¥ o wrEAr Enf, @ WA
4537.78 ¥ wAT AR |

A 781, THE At &Y AT BW A9A
37 & weaw qg o 3@ F R I F 3T
ST ATAMAT AT AT & AZ 1950-51 H
889 . 87 FLIT AYAT TAT 4T AT 74-75
# forrrar & ST 3A1 7 ATATAT G 7 2 A€
A 4095. 41 TIIE FIAT &1 TF &
T qrg &1 §rg qfgedl §F qen arer
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FT S@ aF AT A7, IAF 1853 FUZ
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qET Ar0 F ofEH 77 T 2,066 #UT
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2 af | adr ad, AT aer T3 0f ¥
afer Tad |dT 1 darar dr 34 T gwr
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a1 2 7 3w § A F #6ifE Iae aow
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SHRI G. LAKSHMANAN : Is he speaking

on the Finance Bill or is it a character
assassination of Rajnarain?

SHRI RANBIR SINGH: T am
speaking on the Finance Bill, my dear friend.
You put on the earphone for translation.

™ AW & aeaw wifaw Aoy wiad
T ArawAr AAitE a7 e #, g
I g § 7F e ar @y &, qar amd
T fag &r @A & | AT wargdr A
TAATY WA AT 0T FY N OGN F
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F AT AUAT T, IR AITE, ITHY AW
FT ATH, AFHIT TAAT FY, THT FAT T
IO &Y, 190 FUAZT 747 IFT , AFFT
W AT s 2 A 3an gard arfes
HATAT G 21 T )

=% A ara # faa wedr wimm &
OF AT4AT AT AGATE | AE AW [
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w1 2w &, @9 AT 9 W & faemw v
21 a% on feew 2 faaat avet wedm
HTETT FT AIGA ZHET & | AT HA Aqrar
FEM ORI A 2998 FU2T ST F17-
qE § AWAT Z | IF TGl A1 7S
AITH AH AT ATGAT | FTFT AT AT T
F1 T AL WAT AEN & | FIAd ATA T
T &, NATE & AFA § | AlwA A0
acr fegram & f@w F oo 3@m
F Avwl ¥ g az? aar ot 2, fawr
Gar &1 AT F oslC FWOO S #ee
rafezfadl vez & 3n% aafas 93w =
AR T Eferfadr ara #1
w5 fr @rar 2 owz 3w A
T AFAT F 5 FAT FIT wAT
wr safefed), aa & s A & w9
3500 FTT ¥94T AV &1 97+ famry
frd enmr 2 1 3T 90 49w faar s
A FEET AT R EL | T A1gAr A fr
YT AR A% | uF @i 4 Wit oz
AT FHIT  WEAM FHAH F FaTEA
W, A T T F R WA 42 3 e
fae st <ft oft 0% witw ¥ nar wely oz
T AT Z IAF! ST F 5737 91 gray 2
W7 IR F ATFT F fd Fr v Ay
ERTY ¥R & F74 # o) w1fzq o 3qe
ST 2 | CFEAR FHIUT T 59 319 17 -
for Y f& 1969 #0% wqar wvir s
A F AT T HAT FTAT  mey
TSI FT | wifE owdw 4y
AT 1 qwz fggra # weaw
LR L B QI —
¥ qur 4@t 21wt | ud af foa
T W 2z sAEfd 58 5 g
T & @ 3N BT W 3z g
#ra &Y #0T www B woqarn 2
A AE T, A S qra
AR G G LI T e pe—
TERA 9 A FAr § oy T g
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A A A g A7 1g UF BNWT
T E AR | 3w wvow @ § fr
B ¥ o fr g 3w ¥ sew aw
FRISTATEL ZT AT | WA A Agm
Fear fr arsr 2w &1 snw agd & o 2
W T AT mw Ay q0F & owa |
TRFEnAt 7% & P garst gxtandt 7, adir
T GO TR AR T WA A7
RTE | WA A FA E fr A w an
T ST 737 &, 43 7% & A £, gy
fak g & Fa o o ager g o it
wdl St w1 ot few g # & qu1 vamr
& TSt W s T
F 1929 917 1930% w7 wa dir w1
SR T AT, TAOT F7 97 397 7970 | w0
16 % g freat a1, q4v @7 Ay frmar
ar | FFEE s AT o w § e
Azt AT AfaFr w7 F F fm oy
T OBEFAT AT | AR wAR § fr owa
TARIT JAT T FHET Frm o zae
93 &, fw7 www 1 uwT sifg g5-20
=g 5 faadt 4 saFr fimrg sz T
FCAFAT T 1 AT A AT ET FT @iy 2,
TAET AW FH 5 FW AT Brray FiAr 2
T w1 TGE 1 far wEr 2
& S AFRTIR G, AT AGA7 A7 7, ey
2, ot e F wvd & gy iy
TS WER Y A FEY | A1 wieg @
faa wft st & oo woa AgArg
figs 25 Al & sfacm & oo aw
F AR AT A0E WRA g9 F g ad,
AT =T T AWE AL FA TAFT qvPan
ART F 47T WX F 70 ard A7 e
A A & F A sary qr g9
fat w17 avAwT 27 6 7w wyg
A % feam o mafadt ) q00 w0
wg w oAt ag A wrk §, faed sz
FINE F7Y Al 3, A1 AveaRA g
At f wadi oA ary a7 ey 7, gy
I A A0 ) g 2 4 A ¥ e
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w7 gE faey =y o w1 e g fF oI

TR AT AT F A sEr FAET 24

A AT MgT &7 fas sar 4v )

ARAFT % wEaam F9F 5000 T3 799
av wrfaa w1 agrs gare faaq fas e
A, gard) geare & faan o Afea v
A grT gAY 0 s ghan gz af
g1 wf rd wrE £ fr g A 9 F0As
AFTT FY § Ag 91 gy Z 9 fomaefea
7 78 97 o g f ansr # swai jeT
TEAT E, W A Al 2, AT A A
wgl vafemarssnT g7 g% A% 2, AT
Fgi 7 31 41 w712 Tyt R § fpma &
BT qTHFT q AL A1 FEEa I8
AT 90 BT FFOT TN OCATET FAT W
T 772 290 wiq fEee & fgmiy @ aar
TE AT AT ARTH H5 7 47 AL A
AT A TRT F AT H AG AAT
afr faa arar 2 Fsgom AT w1 29-
BT FTOAMAF THF7 T AFT AT NI
A fgeEgEAra & AN 1 9| FOAIAT
Z,oar ow #radr g fr osagmT ao A
WYFETT W TH 77 FE AAAT F qEAr
Fifgn fr 2wt o & arfas sgem o)
grara 3 ar 't & guey fesrs w0 e
oY 72 77 a1 & B w3 uw oo ardo Ao
F FoerAf #7500 #7700 FAT GG
Aqearg faadt & @1 g W Fegaifea
BT A AT £ AT AT 58 BOAT F)
fFaas g 1 @i @917 § F A 97 AT
# fa 97 72 fadoft 58 £ mofrwess 7 940w
HAEH I F1 720 & | A0 g2l #71 fa
I AGIHT F AT TET IZAT F12AT |
ferg=ara #7717 & 77 geedy uAaeT §
A17 fergrard x1 udiFeaT gEegl i o
FIH F7al § a8 ol AVA1 ZF ARAT 2
fF %% 7 F% 39 7 32 @191 39 Feed |
T F7H A0 w0 T faady armedy
TEZ ET | AT AT T 6T Faaay
ATt Z1AT 72 51 qF 918 AN FAF T
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AR T E, M AT T2 T foard qawe
AT & 72 femra a5 frmar som
fedza a1z w3 * faaw wor €Y in )
T, (i wra o) de A gz A wré
FALTHN HGAT % AT TEY, Za70 # FWE
TOYBA TEY g SWeAT qAr A
(hTf'»Te bell rings) aﬁﬁ qT AT iﬂ:? I
A A1 § 59 f50 & qrdar wwm fr we
39 szl awm fzar s i

S TIWATAN ¢ AT 43 wrzy oAy
BHTET UFHEAATA 2T Ty |

o ol fag - EEE AL (N
qAERT SfY, TAHTAT A 17 F gy

SR (=) dodlozm): Ay
ardt 1 w7 wifzfatz #5237 w1 g famar
RAN I AAM AT AAE | v
I W1 ZTEW T AT F | \

ol TWAREW 77 A1y Ama
ferrm zr Afsg B Freft &1 e 3 wwrg
I T WET 7EY fadEm )

THE VICE-CHAIRMAN (SHRI V.B.
RAIJU): He is not yielding.

o oY fog : o q A fan g
TR W@ AT A Al AT 93 4 A 39-
T o, F g a7 vzr ar fr e
et #0320 i ware zan A g &
AFE T T T 787 | TWH g Aq F
frazs #var aew § fo s@i ow qvg
AT TFIA KT T4 A1 94T TET ¥RO Y
mmw%ﬁﬁf&ﬁwﬂ#ﬁaﬂ‘{sﬁﬁ
Farm B e o wd Zaera G
21wy o o oo B ¥ Fiv qsiar
ar f dv fger faraer 2o & o s

CEwE A oAt F o fas wE) of, are ag

FAGAT AAT TAT T 57 AT A SATEHY FT
FA A9 A FT AT 91 AT A0 A §
IAH A2 60 FEAY FATH 07 @q  HIAT
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[t Tomere Fer]
qr | e fRgrr @1 Awge ol drE
drdt & SAmET AW 97 =W A
FE &) I A NSOWT AT 34
qg AT deAlw &1 | agd A
ar§ &, wite AT "HgAq T4 A9 §
fare svar =g femma dz A E 1 T faa
o ey ¥ oY% wedl § A Fear § I
FY e AACT AR 1 IH & oAq A
drraTe wEt TiiEe v Ta & oo 9w
st v afwwrdy §, el 7 e
wrazT Y faedy oy 37 #1 ey g% &, o
ot 777 &, 4 37§ g wiga g 5o
7@ TEE G For 7 A 3 S
1§y gr @ &, o w1 wg o g,
forq § AT 3T BATT FUT w747 FHA
7 mz frw W ¥ AWEY & AT W
gg# 7 @Y A ag d67 i F fewiw w0
foear | ag T80 Iq T T T 74T )
gy a7g 7 TNE TAEY, A AFT AT
39 Q7 AWATE | AR AT HF 007 {7 97
QY S ATEATRIT § ART I H i ad
FTH @ | A sErr g7 # fa Al S
AR AWAAY § TEIRIA IO A
I F F A FW A G FH TAGAT 4 37
¥ 7g 60 WYAEAT wEV F | gAY sErdY
80 TradY &, ¥ 39 # 30 FHadt ars
o & § o agg 70" g, Ffaw g frar w
WY I & @A F AN &, 1 AFV A I7Y
$NVE g2y AV 3, BT iss 97 S TaE
Y &, a8 w0 =T frww & d o ar
a7 fas ey wgtza & #gar fo wrw ady
Ay wé AT wAvrEr FE o 7 g
wA & @A 1 TeA g, vy a7 ferger
FY FF AT T GER &1, A ATt ghor
# & a wedY &Y, 51 RegEra ¥ oAy i

[RAIYA

gt g, wEt FAE, o An A oow |

FHEY qg AT AT ag T 9v frew
L) wE AU ER fEoqwaromer o
AR W | 7R A A e A
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Aifqw agear ¥ gadiEr v F f90
FFATZ AT KT T TECT § |

ITANTERS WA, W UF g qEE 9%
Fgar)  fasw WS T E9a @ fan
721 & fr A frefY Aamae £ 600 W F
FTC ATAIAT EIAY, 10 A=r s oY ERi
a1 ga% 234 7 fzam sna & fau sawy
ArHEAl S AT | A aga Fiw &
gaq 1 74 faq & s fe w€) g9 war
T TA AT A AW FG OO T4 A

w1 Fgq  f wadie ars gfear sy
Y715 aqri e wy gy gmm of &, Hify
ara A€ & 1 W A g e s fgrg
Ft Aif 7Y qawdy a1 fgrgmam #Y aowre
1 AfeFara § 9g s o3 | BWIL
forar fa<ndt 5@ % &rea & 7 g2 92w A1
qurra, BfTAT A1 SIEET AT A0AT
qUgTE |

grauTeas (A dodlo TW) : wHIE
Frfam |

o odle fag : F aurer w7 @ g,
wad 2 fere a0 wa o A g2 d
A% T a3 447 § fF aarw #w fay
afew saat T 9g & fv A ¥ 5 g7 4y
T F4T, QUAT U=, IH AT & q F A
TF G1 FF £ 37 MAR § AF & o A
srEgwa aF Fr g§ &, Iawr qur far on
A% | wify o gar § v o ged ag
AT AT UALH SATRT qZTAY Y, A1 IFHY
ANHa TIIATT FATRT AT Y (1T 7T FE
az ¥ @t ar a1 I A 35
TET 91 |

q argir fraes wom A g frogi
TG 7 A w1 gwEt sl A Frwa
Aaraal, Y agoar fEogRr sraae)
FACE 7 FEET FOE AOOA AV &, AT
o udFERT TN &% aE Far gFar |
LT AT ATYRT EY 3 3T G1 SesT Zha
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#% g ¥ e, ardm von fgama aar |
¥ A ofv war qa aa, Jfea g A |
garn |

TAH AT ITAALIT WERA, TF AV |

ST e Ea & A H FRAT AR E N |
ATTY A FHT FCA T FE ATACAT | ‘
s frare & wam % IR ded IR
e @t AR FE Taeex Ad o @i |
foraar w0x T21 1A & IW T 454 AT
AT AT AF FE AT AL AMFT A7
fareT, @i § 800 FOE T & ATEAML T
Fic Feq 287 aEi £ A1 fasia F 50 2907,
i, T ATE, & 0@ A7 TAA F I
wif Foq Fv 3, TR A QAT Y ) A
frer wet waa A aga fa fgrgerm 7
wa Fd)y SEEY AdY € | AT FEAE
e Soq 7 %4 A4 & AV AT 0T WY q7g T
Fd7 2nar Arfzg AT A A Farsis
& ar advw g faak gevw 3 arfwadt

[8§ MAY 1974]

ENCE ELGUE (SR I ZHY 473 |
JrazdY F q0Fr fAwE | A A A

FgAl Arzar g |

it Trmarcma (AT TIW) ¢ AW,
§ ama TEEa & @femT and @
qrgarg | g aEa i F qw vRr g o A
F@ FEAfAT AT aw(mqra*ﬁ’r*jn 'sfrj
Sy | g o WA AT Z LA
area 7 v waa & wearfad aze, faroa
et A T i w1 W F o S
qror fig Ewemare @ifdd £ 1 @@
wgaw a7 § dar w27 2, Tl 2A
Sy | g o & Ava qET S
oot faz St w0 avg gw afan 9 2
@ § f sty s fae 1w g faaee

ﬁm’t%wnﬁq&r‘rmﬁm’r%mqﬁiﬁr
FTF . . TOSTH AWF AT GV FCT

safr adt e 7R A | g AW A 8,
TR (K TAAT &, FH XN LA TN T
8 am & firg? gl 1 F20T1 &, ST
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1 gt 2T &, A0 %1 AT 00 Y 6wy
FY 717 o7 @ A0 ¥ | gwiA gw o
frig # faes 0 1 29 394y a9 % fag
7ia 9 & Fay wiad F1 | Awq, v
Four aray g 3 oF fram fAey g . | .

Iuanreaa (st dto &to TIw) : IHA
FI AT & 7

) TiaaTTEwm : g, agife AT e
HERE RN (P EZIE CARARCANE A< (5]
O [5e W OWd AT A g W gt oA
gzt faar "3 & qara ot gt
fam: 2 fr ga® afeare & adfy sy
(AT AT T T A gHT G 1 A fag
sufr &0 ATEA-TAT QIO A ¥ A,
FI7 g7 ATLAT AT KY I qwAT § 7
aredrg gegfa 1 AT A g g ?

= Todlz oy : Igmasqe S, €9
A 4R Rl TR AT | AFATTHr Y Faf
FE F2T 2w 570 [Ag ¥ €9 07 43 ¥
A F |
(Interruptions)

eawrmw (st @t wfto ww) :
AMF TRl TARA THT AT IA0F

Sfi TEHICEAn : gl AT 8% 6 N AF
Frow Ao | gACT FEA0 & a8 A0
A7 #—2z {77 771 2 &z uw Z fym g
7 Frga? A & e T ST e Sy o
fazer w1, @z w1, sdgfear w1, fagrfaan
FOTTE G AL ST FITAT § AT A€ H
Farre et faat & gardy fifr
5% 2 Tfar Jrady w77 fag & gava
ATz 1 2, nagre w0 faaa
7

"Birlas buy up Maruti. It is reliably
learnt that Mr. K. K. Birla, the eldest son of

Mr. G. D. Birla, has paid Rs. fifty lakhs to

Maruti Ltd., the small car company headed

by Mr. Sanjay Gandhi, the Prime Minister's
younger son,"
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ganaran () dto dlo Tw) ¢ TEA
qgr ®1 miEAw TE 2 |

o\ TrATCE @ SHA, F AEATE BT
aoy fag &1 #0a Tafau g1 w71 & A9
7oy fag ma svady # 3 S f6 famen
F qar A, zize q 9qr &, o4 FF oaror 4
q9T HAT @ TE & 1 7 Fu1 & fag A
f st @ad ¥ 4% ¥ AW 97 q9F AT )

o) weqIn wR (IFY 9397) © HTWAT,
TAFT ¥ A4T B ?

o wodly fag : sfer & & @ W
arq fafees & @ o, 91 4 w7 #
fasg® aa7 Fga & | IAEN TH A1A A
TAET A& g i

Frawras (s dodlo viw) : gHAR
QHTAAUT 9T AT F Fw0 97 AT 2407
9T 1 oATH A 7? g’_‘l Wnterruptions)
S S, AE FET T AT AT AR
Ad | g am A frar & 71 3497 WA
foer wut |
o wordfie fwg : 907 wEg TTA T

ST #A FET TATT FATT A

g

o\ TR ;- ST ATy fAE ar
am zafan & vy g ;e awe aw oW
wrfez eqasar o1 @ 2, = S A
Feafaes] a1 @ 8§ @1 E

Fuawieas (=N do o Tm) : TwA
Y oS 7

ol gwareme: o HEE, wag 2 faae
FAWA ARZE | AT ZW AW T E FA
AU o WA TET 2, ATATITET AY Fa o
fogr @t v 21 uw SwrAEre sTEHY
wor fag & o fomr 2 1 @9 Faw
Ay | faz w1 & 98 A zae
am % s faad fadedt 77 £, a9 20 ww
wrgT A & faz 7 a1 fordvnd a5,
oF ar faa w7 qdr faindr aa7 a1 o
wury avdwn AT Aifr F 3w oA @ §
AT IWE ACKT TFA | TH AL AT 1B
feady & ares s Avea F st @nfr )

GIPN—S5—I13 R.S.8./74—6-8-74=595,
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dfgu, @F adar w41 sarfana 2y A
FAT AT AT, 7 0% BATE ¢
"l have given supporting document to
prove that before amendment was
incorporated in the Blue book entitled "Rules
and Instructions covering Pr'me Minister
when on tour and in travel" the relevant
provision read as follows:—

71(6). It has been noticed that the rostrum
arrangements are not always properly
made because 'he hosts are sometimes
unable to bear the cost. As the Prime
Minister security is the concern of the
State, all arrangements for putting up the
rostrum and the barriers at the meeting
place will be borne by the Slate whatever
may be the occasion for which the public
meeting is called, except election
meetings."

6 P.M.
Taq az o fer 2 —

It was amended on 19-11-69—

"In the case of public meetings other than
election meetings, all expenditure on the
arrangements  including  provision of
rostrum, the setting up of barricades, making
lighting arrangements, public address
system, etc., will be borne by the State
Government. The Term 'public meeting'
mentioned in this paragraph shall cover not
only meetings organised by the State Gov-
ernments but also those held by the political
parties to which the general public has
access."

THE VICE-CHAIRMAN (Shri V. B.
‘e oA HAT &7 HIERE &1 T
T2 w7 fmqr mar 97 ouw w7 faar.
off voE\T fag : ofrwa, 7 S AT Tz

& (Interruption)

| vIATOAn ¢ # ag FEAT AEA[
2 (Interruptions)

RAJU): The House stands adjourned till
11.00 A. M. tomorrow.

The House adjourned at one
minute past six of the clock till
eleven of the clock on the 9th May,
1974.



